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STATES REORGANISATION 
BILL.—contd.

Sardar Hukam  Singh: (Kapurthala-
Bhatinda): Mr. Speaker, I am one of 
those who had been advocating the re
organisation of States on linguistic and 
cultural basis. I honestly believed that it 
was in the interest of the country and 
the people would be able to march faster, 
and development would come easier if 
that were done. Now that the reorgani
sation has been finalised and we have 
this Bill before us, I welcome  this Bill 
in that respect.

Last time, when I had the occasion to 
speak on this subject, I had made a re
ference to the fact that there were two 
exceptions made, otherwise practically, 
whatever may be the principles laid down 
in the reference to the States Reorgani
sation Commission or by the  authors 
of the Report, the fact remains that the 
country has been divided on linguistic 
basis. I said last time that there were 
two exceptions. One was the  Bombay 
city and the other was the Punjab State.

Now I find that the public opinion is 
so strong in favour of including Bombay 
in Maharashtra that I hope that today 
or tomorrow it would be included in 
Maharashtra.

Then the only State left is Punjab. I 
am happy to see that a scheme has been 
evolved for Punjab as well and that is 
the Regional Scheme, which every hon. 
Member must have noticed in the news
papers  and other  publications.  That 
scheme  only creates  Regional  Com
mittees and gives them power to tender 
opinions to the legislative assemblies in 
certain limited spheres. But the overall 
control is left with the legislative assem
bly and the Cabinet. I take this oppor
tunity of thanking all the three members 
of the sub-committee of the  Cabinet, 
who took so much pain in evolving this 
formula. I congratulate them on their 
having been able to give something to 
the Punjabis, which satisfies a large sec
tion of the public. I must thank them on 
behalf of my own community and my 
party, because they gave us a most pati
ent hearing and tried earnestly to settle 
the question that was so vexed and com
plex.

We had certain complaints and now 
we have accepted this proposal for Re
gional Committees in the larger interest 
of the country. But, that has been mis
understood in some quarters. We thought 
that there  was a cry of jehad  across

our borders and the conditions were not 
such in the country that we should carry 
on any agitation further. This impelled 
us to accept much less than our original 
demand.

As I said, we are the only exception 
left. Perhaps, I had forgotten much about 
our original demand, but yesterday, some 
hon. Members referred to it. More than 
one hon. Member had occasion to point 
out that Punjab was the only exception. 
That revived all those past memories in 
my mind and, probably, caused me a 
little pain as well. But I must assure 
you, Sir, that we are not sorry for hav
ing accepted this proposal. As the days 
pass, we feel confirmed in our convic
tions, that we have done the right thing 
and that is what the demands of the 
country’s interest require at the present 
moment. What is  unfortunate is  that, 
that has not been appreciated. Some say 
that we have been made fools; others 
say that we were not honest in our in
tentions, but nobody says that we have 
done a good thing and the interests of 
the country require that.

Pandit Thakur Das  Bhargava (Gur- 
gaon): I take exception to it.

Sardar Hukam Singh: Pandit Thakur 
Das Bhargava assures me that he feels 
like that. I am thankful to him. At least 
there are some who feel like that. If 
Pandit Thakur Das Bhargava says that, 
he is not the only one: there must be 
some others also who follow him, be
cause he cannot be without followers.

Shri C. K. Nair (Outer Delhi): Many 
others.

Sardar Hukam Singh: Who? Delhi- 
walas. I am talking of Punjabis. Delhi- 
walas must  be there  and I have  full 
sympathy with them also.

Sir, it is unfortunate that some sec
tions are still raising their voice and 
carrying on a certain amount of agita
tion. Sometimes it struck  me  that I 
should convey to this Government that, 
if they want to stop this agitation, there 
is an easy solution to it. If we convey 
it to the Government just now that we 
do not accept it, at least the other party 
will sit down and they wiH say that they 
are satisfied. That is the position  that 
has come in the Punjab. It is a very un
fortunate position. There is a story told, 
that some Muslims went to a MuUa to 
find out what they should do in a cer
tain circumstance. He enquired of them
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what the  Hindus did. They  told him 
what the Hindus had done, and then he 
said: “You should do just the reverse”. 
There are certain people who want to 
keep the Punjab Government engaged 
for some time in some battle or the 
other. If the Akalis were fighting, they 
said that the game was being played, it 
was all  right. They were  jubilant and 
they sat silent. When the Akalis became 
silent, they have taken upon themselves 
the t̂ k of fighting. They say that they 
must fight and the battle must go on.

It is not good  for the country, nor 
for any of our people or sections. If 
really there is some apprehension, I re
quest all those friends to come and sit 
by me so that we can resolve those 
differences and remove those apprehen
sions. If somebody were to ask whether 
this procedure was offered to them when 
we had our grievances, I say: “Yes. We 
requested them to come and sit down by 
us to remove our fears”. We collected at 
Shri N. C. Chatterjee’s house. It is pain
ful to tell you, Sir, the answer that we 
got. We were told that we were now on 
the right lines and they will judge us 
after two or three years,  whether we 
were certainly honest in our intentions. 
My question to them was, whether we 
were to be kept on probation for a cer
tain number of years, and the answer 
came: “Yes”.

The scheme does not give us any poli
tical supremacy. The regional formula 
that is evolved ̂ves only security in cer
tain limited subjects. We have b̂ n com
plaining that we have not been justly 
treated  during the last eight  or ten 
years. This gives us an opportunity to 
tender our advice as well. Even then, 
when the Cabinet defers from the deci
sion of the Regional Council, there is 
the Governor to resolve those differences 
and we will not have our own ways.

Some people had thought that Punjabi 
Suba would not be given. Of course, it 
was unfortunate that we had differences 
among ourselves. It was a peculiar pro
blem, The Punjabis were fitting among 
themselves. That was not the problem 
anywhere-else. We were divided among 
ourselves. And that section, which is now 
opposing, was of the opinion that Pim- 
jabi Suba would not be given. They had 
hoped that there would be trouble, that 
the Akalis will launch some agitation 
and that the Government will take re
pressive action. They had managed even 
this much, that they had gone to diffe
rent parts of the country like Bombay
2—97—L. S.

U. P., Madhya Pradesh, Madhya Bharat 
and other places and propagated this 
idea that when the Akalis begin agitation, 
the Sikhs  from those parts of  India 
should be driven out by force. They were 
banking upon such contingencies and 
such happenings. But when we thought 
that it is good in the interest of the 
country and in our interest  as well, we 
decided that we should try to work this 
scheme.  Worked in proper spirit  and 
given the goodwill, we hope that it might 
remove  the fears that we  have. We 
thought we should work it out honestly 
and I on behalf of my conmiunity and 
my party assure this House and the 
country that we wish to work it honestly 
and sincerely and we will work it. What 
we want is that it should be worked with 
the goodwill  and cooperation  of our 
brethren as wetl and that is what I wish 
to voice on this occasion. Silence on our 
part in the initial stages was taken as 
our  non-acceptance,  because  they 
thought that we would not accept this 
much only. Our acceptance  of it came 
as a surprise to them. They were not 
prepared for it. Therefore, they have not 
been able to reconcile themselves to this 
position. Sometimes they say that there 
is some underhand dealing that is not 
disclosed. What underhand dealing could 
there be in this matter? The decision 
arrived at may not be liked by some, but 
what about others who say that there is 
something underhand and secret in this? 
They are basing their case on the pre
sumption that Aere is something which 
they do not know and nobody says that 
there is anŷing. Is it fair and proper 
for any section of the people to create 
fear and suspicion among  people and 
then to carry on their agitation, which 
is going on at present ?

1 P.M.

Therefore, I appeal to all my friends. 
When I give this assurance I should be 
believed̂ that we are honest, that we 
want to work it. Even now there are 
apprehensions that we are anti-national. 
Some say that the foundations of Sikh 
raj have been laid. I do remember, and 
I should  remind Pandit  Thakur Das 
Bhargava because he knows it, when a 
constituency was not formed according 
to the wishes of a particular member, 
there were bold headlines in the papers, 
language papers, that the foundations of 
Sikh raj had been laid in Punjab. It was 
said that Punjab would now go out to 
Pakistan and we had lost it. Because 
one constituency was not formed as one 
particular member wanted it to be. This 
is a position of which we complain.
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Now again it _is being said that the 
foundations of Sikh raj have been, laid 
by this regional scheme. I do not know. 
how we can bring round those friends 
and how to convince them that there is 
no substance in their fear. We on our 
part are prepared to sit with them and 
tl̂rash out any differences in order to 
try to understand each other. I make an 
appeal to all those friends and brethren 
of mine.

What actually has happened is this. I 
will be  excused if what I  say it not 
pleasant  to some  people.  There is a 
psychology among the people  in the 
Punjab,  because of the fact  that one 
community is 70 per cent,  and the 
other is 30 per cent. That  psychology 
has created an inferiority complex and 
a superiority  complex.  Of course, if 
Punjab has got to be divided into two 
communities, is it a fact that one com
munity would be 70 per cent, and the 
other would be 30 per cent. This psy
chology has created the trouble. Now, 
if the 70 per cent, had continued to 
enjoy the fruits and privileges of that 
majority,  perhaps there  would  not 
have b̂ n much complaint. But there 
was a small section, the urban section— 
and Chaudhuri  Ranbir Singh  would 
agree with me, if not Pandit Thakur 
Das Bhargava—which was  exploiting 
first the  Sikhs and  later their own 
men. They would create terror among 
the Sikbs by saying you are only 30 
per cent,  while we are 70  per cent. 
How will yoii succeed? Among their 
own  brethren they  would  say;  the 
Sikhs are  anti-national;  they want to 
separate from India; they have a plot 
with Pakistan; they are  -consipring to 
harm  India.  Then  those  innocent

•  brethem of their would cling to their 
chest. They would feel that these per
sons of Jullundur Division, urbanites, 
they  are their  protectors  from the 
aggressive Sikhs who  have evil inten
tions against the country.  When they 
have got their support,  they  would 
deny justice to the Sikhs. When that had 
been done, they would not be fair to 
their brethem, whom  they had terrifi
ed. So, both were crying,—̂the Maria
na people as well as the Sikhs.  Now, 
the Sikhs  perhaps—I  am not  com
plaining—may not be as secure as they 
wanted to be, but at least Pandit Tha
kur Das Bhargava has become stronger 
and more secure, because he has got 
everything that he wanted.

In the course of the debate on the 
S.. R. C. Report our  revered  friend.

Acharya  Kripalani mentioned  that he 
had hsard of a peculiar species of human 
beings called Hariana breed, of which 
he had never  heard or  read  before, 
though he had heard of Hariana bulls. 
How  could  there be  bulls  without 
human beings? Now the 55 lakhs of 
Hariana people have all their fears re
moved. They are jubilant. They  find 
that they would not be the sufferers now. 
Now what my brethren in the Jullundur 
Division find is that they would QOt be 
able to utilise these 55 lakhs in order 
to make up that 70 per cent, majority. 
That is their only trouble. And  that is 
the reason for the fear. We the Sikhs 
are happy because we feel that now they 
would  treat us as their  brethren. We 
never wanted any political supremacy, 
and we have not got it. We are satisfied 
because we hope that we will be treated 
as equal brethren. This is all that we 
wanted and we feel much would dê nd 
upon how it is worked and how it is 
implemented. But we feel for the pre
sent that worked in proper spirit that 
would give us the requisite security and 
we will be treated as equal partners in 
a common venture. Therefore, we are 
happy about it and as I said we con
gratulate our leaders that they have been 
able to evolve this formula which we 
have accepted.
Now, Sir, I want to say something 

about this Bill as well. If I were to take 
the state of Punjab, then I feel that 
there is some  nervousness in  PEPSU. 
The provisions that are contained here 
are  framed in such a  manner  that 
PEPSU people feel that the whole ar
rangement is conceived in a spirit—if I 
may say so—that PEPSU has been con
quered by Punjab—one State is the con- 
querer and the other is the conquered. 
That feeling ought to be removed. They 
have in  mind clause 14.  There is no 
flaw in the clause as it stands, though 
there are certain deficiencies  in other 
clauses. Clause 14 lays down that a 
State can alter or m<̂ify areas in a 
district within their State. The Punjab 
State by mistake perhaps began to alter 
the boundaries and there was something 
given in the Press that they proposed to 
alter Ferozepore in this way and Jullun
dur and Kapurthala in another manner. 
Now,  the  PEPSU  people  became 
nervous and they thought tnat they had 
no voice altogether in that respect. They 
doubted whether it should be done by 
Punjab alone and before PEPSU has 
been integrated. The Bill lays down, and 
rightly so, that the new State would 
comprise of the territories contained in 
these two States. If the reorganisation
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of the districts is to be effected, that 
should be done after those territories 
have joined together, with tiie common 
will of both the parties or both  people 
and not with the will of one State alô.

1 next refer to clause 29. It ̂ ys that 
the Speakers and the Deputy*Speakers 
will be deemed to have been chosen as 
Speakers and the Deputy-Speakers of 
the  corresponding  new  States. That 
does mean that the Speaker and the De- 
puty-Speaker of Punjab would be the 
Speaker and the Deputy-Speaker of the 
new enlarged State of Punjab. It is cor
rect to say that PEPSU is a part B State. 
But there should be a provision saying 
that they should sit together and they 
might, at their first meeting, elect their 
new Speaker and the new Deputy-Spea
ker. Let them elect their own men, but 
at least the people from PEPSU should 
feel that they have been associated in 
that election and that they had a share 
or a voice when the election was made. 
This provision which I suggest ought to 
be considered by the Joint Committee. 
If only the Punjab State is considered in 
this matter, the rutes of the Punjab State 
should be applied.

Then, I come to clause 45. As I have 
said before, PEPSU is a Part B State no 
doubt. That may be an inferior status. 
The High Court of Punjab will be the 
High  Court of the new  State. What 
would  happen to the  judges  of the 
PEPSU High Court? The PEPSU High 
•Court is abolished. What is to happen to 
the judges there? Nothing has been pro
vided in the Bill in regard to this matter. 
Even a provision saying that those who 
come up to the status and position of a 
High Court judge will be taken in and 
integrated in the new High Court has 
not been made in the Bill. Something 
to that effect should be done and that 
would give some satisfaction that at least 
there is a provision for taking them in.
I have not been able to find any pro
vision like-that though there is one provi
sion so far as the Public Service Com
mission is concerned. But there is none 
'SO far as the High Court is concerned. 
Further, the Patiala High Court shall 
cease to exist. These thipgs and certain 
other things too have created an impres
sion in the  minds ̂ of  smaller  States, 
whose areas are being merged with the 
others, that there is some  superiority 
being exercised by  the bigger States, 
that is why there is a persistent demand 
that Patiala should be made the capital. 
The people of PEPSU feel that in trade, 
•commerce and all other respects, per- 
3iaps they will have an inferior status.

I have talked not only to the lawyers 
but the businessmen, traders and others. 
There is unity, so far as the PEPSU 
people are  concerned, in this  matter. 
Everybody says that the people there 
are  being lowered to  some  inferior 
status, and in this feeling, there is no 
question of any caste, creê community 
or profession.

I shall now refer to clause 40 of the 
Bill. It deals with the constitution of the 
Delimitation  Commission.  I  thought 
there  would  be  some  change  so 
far as the  constitution of this  Com
mission  is  concerned. I  have  every 
respect certainly for the retired judges, 
be they of the Supreme Court or the 
High Courts. But my experience shows 
that these retired judges  do not show 
that much of independence as we expect 
from them. This is bringing about some 
deterioration even in respect of those 
judges who are on the eve of retirement. 
They begin to look to some patronage 
from the Government so that as soon 
as they retire they might be put on 
some Commission or Tribunal and other 
bodies. Then,  consciously  or  uncon
sciously, there is a feeling among the 
public that these judges are not as inde
pendent as we expect our judiciary to be.

I have personal experience, particular
ly, in this Delimitation Commission. I 
was also an associate member of that 
Commission last time. I foimd that those 
retired judges only tow the line of the 
executive.  Therefore,  these  bodies 
should not be made so much of a fasci
nation for  these retired  judges.  Care 
should be taken to see that persons of 
unquestioned independence and integrity 
are brought in for these Commissions.

Then  there is a provision  that the 
Central Government shall nominate five 
associate members. Objection was taken 
by one of the hon. Members yesterday 
and I add my voice to it. The old pro
cedure  which was followed  last time 
should not be departed from. The Spea
ker had done it last time and if the 
number is to be  reduced it should be 
done by him and not by the Central 
Government.  That  is very  necessary. 
Otherwise,  perhaps there  might be a 
feeling that justice is not being done to 
all those parties.

I conclude by saying, as I have said in 
the beginning, that I welcome this Bill.
I wanted a reorganisation though I have 
not wanted it for my own State. It is 
for the rest of India that I wanted re
organisation. Even then, I welcome the
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Bill and I welcome the Regional Sche- 
that has been offered  to us. We will 
work it to the best of our ability. I ap
peal again to my friends that in the lar
ger interests of our country we should 
sit down, confer together and march to
gether.
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>̂T% ̂  ̂  ̂  ̂TFT «lil̂'*l I

'Mqm  qHf̂Ri<il  (’MRd̂q 

^ t»  ̂  W% %  ̂ >̂T̂ 
>̂JTT   ̂n f̂   I   ̂  %  TW

WTT ̂  t   ̂ ̂ r̂ +K fififT 

^  t •  5̂TWR  >̂fŴ ̂ipcft

 ̂ t̂̂T m M̂'Hd fn+M  ̂ ̂ T5̂

cTTf ̂ ̂   ̂\ ^

f% f ̂  %  5Tft ?TfT̂ ̂  «ft ̂

^ f% i<N ̂*TT̂   ̂  ̂ ^

wn:  ^ ^  qt?:

trWT̂  ('d̂ KH  ̂)   ^ JU

 ̂   ̂  m  =FTq̂ ̂   ̂ 

'»iM̂ii  I  ^̂»ii n̂f̂ ft»  ^

g+Hd f̂cHT

 ̂  t I fefV ^ q%T9T̂

?fk ftrf̂  wm ?fk itM-̂ )

qr ̂  ̂TRT wrr ̂iftht  f ̂

T̂T  ?TFTT  'R    ̂   (̂ Tf̂  ezrfw)   ̂ 

'EnW ̂TRTT ̂ I  ̂Pir<rn

 ̂ wr ̂ I  ̂   ̂ %"

 ̂w  t •   ̂ ^
 ̂ f 1% 6r̂  TMWpft ̂ ̂ftr. ?rf̂ tt̂- 
errrt ̂  % ̂>TT̂   ̂  ̂  t ̂  TTsr̂

^ ^  ̂ #OTT  I

'd̂'M n»i*̂l 5T̂ sl̂l '5|HI

 ̂n f̂   I   ̂  2Tf «ĥ*ll  ̂i%  ?PR

[k<r̂ ̂  ^ ̂   3̂TR

 ̂  ̂ ?TPTT F̂nr T̂5  ̂rTT̂ %  <̂4>dl

t ?fk ?ITT W  TT ̂

^ ^  ifvi!Mini<<»- ?rfW5C  5Tjf  #T 

ÊT̂ I

Hic'cfl  ̂ ^

r̂fw ̂ R5TM finrr11 

 ̂  ̂ I  5TT̂  ̂   o

2TT ^

 ̂3T̂ ̂  iftff ̂ 

fw   ̂ f%  ^ 5qf̂sFn:

r̂rf|#  I  ̂ wr T̂fR̂rr  ^

^ ̂  ̂  # WTT 5TWNkf̂"l 

vJtî   ̂   ̂MglHiT   ̂̂

5R7T  ̂   f ̂ R   i w   ?fh:  ̂   iW fl' 

^  fir̂  =5TTf̂ I  ̂  ̂  ^

 ̂  ̂    ̂  ̂  f̂

i   fJTT̂  5?f̂ 5FRt 

 ̂  t  ̂  ̂ ̂   I
q̂rf̂ «̂*)cfl # 2?̂  :

“We are fully  alive to the cir
cumstances which led to the forma
tion of Delhi Province in 1912.
We also recognise the special im
portance of Delhi as the capital of 
the Federation.  We are of  the 
opinion that the people of  the
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province which contains the metro
polis of India should not be depriv
ed of the right of sdf-detennina- 
tion enjoyed by the rest of  their 
countty-men living in the smallest 
of villages.”

 ̂  |  gft

WT TO ^  ^

t' I wp:  ferr w  ̂  ̂

f̂nr I ̂  ̂

 ̂  ̂ ^

f̂ FT#   ̂l̂ ld   ̂    ̂ I

 ̂ I 3T®FTT ̂  *

“The Congress is not opposed to 
the idea of Federation; but a real 
federation must even apart from 
the question of responsibility, con
sist of free units enjoying  more 
or less the same measure of free
dom and civil liberty and repre
sented by the  Democratic process 
of election.”

yfk )̂Rf ̂  #  ?TPf  ̂  I   I

 ̂if ̂)  ̂  I W V K ^

^ ̂FHT   ̂ ̂   I

 ̂ *1̂  I

(^) I

f f%   ̂  ^ ̂   t
 ̂  F̂T 97%  ̂ I

t ̂  ̂  ̂  ̂  ̂  ̂  ̂  W
TO  ̂ ^  ̂  m

 ̂ t I  ^
trsTR  %   ̂  (5î rfTd)

 ̂?ftr ^ *MH   ̂I

(?r̂ )   ̂ «TT

% ̂rrf̂nrr̂ % ̂  ̂

 ̂ 5 T ̂  I   I   ̂  ^

(̂ Rflfer) T̂7:% trt (Trf̂)

^   ̂I  wrot ̂rrsr

m  TOT  t   I  ?irT

’Trî nrr?̂  ̂  ̂ >nT

5R" ̂  ti-HM ^

g  f̂ nr¥t ft»  n̂crTI   ̂ 'a»̂ <d  f   I  Pt»aH 

\ TRfhsTT ̂   f¥  ^ ̂f̂ —

^  ̂  ̂ (sRIRH) %

 ̂    ̂ H4dNl̂ 1  ̂   ̂   T̂rf̂ Rt

 ̂  I  ̂ ̂ ?5<

 ̂ qr ̂  ̂  ̂   ^ TT̂f̂

 ̂   p r   I  ?lk  ?PR ^

^  (^)  ̂  ̂  
 ̂1% >d»i‘tn »iH<  ?rr Mmi I ^

^  f̂TÔ (=̂ )

 ̂   ̂  W T   TOcTT t   I   ̂  ̂   ^

 ̂  ̂ ftf̂   3TT   ̂ ^

5 R n f̂   e ̂ )   ̂   ̂   T̂TT

 ̂ TOif  I #■  i   f% %

^  ̂   t  • ^
I   T̂TT  ̂  Iw  ̂fr o  

?TT  (w h m icTO   «̂ 2R«TT)  spft  ĤT̂TT 

=5rr̂ I I  ̂ ^

t   ̂ TT̂ -

«Tpft ̂ FPT*T ̂   ̂  t  ?

 ̂   >rnxm   ̂  tt̂ t̂

t ^ ̂

cTifro ’nf̂ 'bK ̂  qpqa f̂ T̂̂TT ̂   f

%  3?TT  W TT   ̂  

5 fff̂ ̂  W TT =^T  ̂t   ̂    ̂ ^

5RT sRnfer  ̂   m  #  ̂ Tfw ̂ T  ?fh:

«4d̂ HT T̂fror̂ T  # R̂TT

 ̂  ̂  ̂  t •

% ̂  ̂  ̂  THETpft 5T̂ I  

 ̂̂  ̂  ^  Trsnrpft ?rRft  | i

 ̂ fd'»IK  ̂̂  ^hHI ^̂TFT

2R ?TFT  ̂  ?P?TR  ̂  T | t   I   ̂  

 ̂   3RW t̂  ̂ STRT  ̂   3Tf  t   ̂ r̂m  

f% Mid ̂   ’MN

 ̂   ̂ ̂  ̂   (#fN )̂
 ̂ 5fT  ̂ cdXHTllT

(%?  ̂̂ n̂rrft  5r  arm i

?TPT  ̂ sfrHTl" «iHM  ̂ T?r

t ̂    ̂  ̂  ̂    ̂ ̂  ̂  »rT ̂ ̂
'»iHl  ■qif̂  ̂ ’d*i*+>l  ®PTT  *̂11  I
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XT̂o ?TTTo  ̂ ^

2T1 irr̂  ̂  ?T% % 

 ̂̂  fw ̂   t
^   ̂  I

 ̂^̂iPfdĝl̂VT  (?TT̂

[̂f̂ FT (  ̂  ^Rfm)

W t 5T̂)
^ ŷ=gRPTT̂nW

;̂Vo #  (TPS?̂)   ̂  2jf̂

jfeftsr %  (fŵRiT)"5nTH

?fk

^ ŝtFT  cftr ̂ ^ ?fK ’Hl‘T»r̂d

=̂ T̂ i  ^ fTO  ̂  (5rr̂

i%2rr ̂PTT ̂  ̂   ^  %

 ̂ t  ’Mlf̂+HI  ^
 ̂ I   ̂  f+̂ l  *TT  ̂   ̂  ̂

«TT :

“Save as otherwise provided by 
Parliament by law, every  Union
territory shall be administered by 
the President acting to such extent 
as he thinks fit, trough a Chief 
Commissioner or other authority to 
be appointed by him.”

 ̂  qrrlw  ̂ ^

sqfq̂hR qf# % wrf̂   ’TT,

 ̂ f̂rm ̂ srfw-

r̂iTNlCl ̂   t •  ?TFR ̂T| 

t •

“Every Union territory shall  be 
administered by the  President act
ing, to such extent as he thinks fit, 
through a Chief Commissioner or 
other authority etc.”

% n̂=t+K ^ WT#  ̂ ̂  

 ̂  ̂pTTW ̂ 'dft \ %

 ̂ ̂  ̂    ̂ ̂  ?rm  fer

^  ferr   ̂ ̂

# ̂rrar, w ̂rd̂ RFr ̂  ^

 ̂̂   fV  ^

oRrft  I  5̂T  ̂  ^

sf̂TTsNf (^)  f̂FT% f%

TC ^  ^

 ̂ t   ̂̂
 ̂'tfn+1 ̂  ?FT  i|Tnft   ̂\

fm wr
V̂o   ̂I :

“The President may make regu
lations for the peace and good gov
ernment of any Union territory and 
any regulations so made may re
peal or amend  any law made by 
Parliament or  any  existing law 
which is for the time being appli
cable to any such territory and, 
when promulgated by the Presi
dent  shall have the same  force 
and effect as an Act of Parlia
ment which applies to such terri
tory.”

f % ̂ H<R
f ?r% OT?: »rnfh:̂  ̂  ̂ ^

 ̂  SFTTSr (5(%f̂2TT̂

n̂r?T ̂  ^

 ̂ft irf̂ im
% ̂   ^ ̂  t||‘ ?fh: ̂ 3̂  ̂
?rrT ̂3RT% 5TTT f̂ffer (̂ftfw)  3IT

.  f I  ̂ % f̂’R   ̂fV
tlft̂  ($RT̂)  ̂cTTqj  ?f

 ̂  (̂ ^RrO, ^mnr)  ^

rPTTJ   ̂    ̂  f   I m  ̂
snf̂  ̂(TOf̂) c; ̂  TO it  qr 

•sTnr  f  «îi qr   ̂̂ ̂  

 ̂ (w :̂) wn  t i

W WTT TT̂ WRTT  f̂ t̂

 ̂  ̂ n̂4®nK 5TP̂  \JfRTt

W  ̂ fw  ̂   t ?

 ̂ ̂  ̂   ?T5̂  qr  ^

TF35T   ̂  ̂  TO ̂

% il̂ NI ̂  ?fk ?PJT  f

ÎH»t 3t̂ a<̂ qr ̂  .̂ . . .

«ft IRTtV  (̂ «KI)  :

 ̂  ̂  TTĴr  7̂T -q̂ al  t   I

<sfh?cft
^   ̂ ?TWff ̂  ̂  t

?tmR % ̂    ̂̂  t
 ̂ ̂  sf)̂ JTf t WR

tor ̂  TfT t % ̂  qr ^
qr   ̂?ft qu ^

iTWiWr ̂TTT qi7 IT  sftr qi3 ̂   #

>ft ̂fhfiflTTT  ^ 5FT

3̂̂=RT TOR ̂   t I 5qM qrt  ^
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^ TCf

 ̂ ^  I ?fk >rf̂  ̂

^ 5ftiWT  (gwr) ^

?rr   ̂ % 5TU ̂

w | I

offj-   ̂  ̂ ̂

 ̂̂ nft %  f̂xt̂ ̂

 ̂ iftfen̂  %  5TTT  OTT

?m % 5RT WTT ̂  M̂fer

feTT t ̂   ̂ Hdq̂ m

%   ̂ ̂   ^ ̂  I  ^

% rHc<?r<̂qt ̂  ̂ ftehr TT̂ ̂   5T 

 ̂ 5ftT  ̂  ̂ F?:%  % f̂T̂rfeff  ^

3̂̂   ̂arfepR t, am 5rfir-

firfgr̂fl STTT ?TRT ̂   % 5TfWR

% q pqa  ^  t •

WSftv (W W)

 ̂  ̂  ?

f̂FTRt :  ̂  t, ^

«rt ̂  ̂ 3̂  ̂̂ nf̂Tpm 

?Fk ^ fw,

Wlf̂ ?PR  ’̂»T̂ *T><̂

 ̂  ̂  ̂  ̂STRTT I t ̂
M̂»IM'rf̂  ̂St%  ^

5T ̂  ^ ?TT̂ ^ 5̂T̂ ̂

 ̂  |Xr ̂  ̂  Tft t.  % ’tW

^ fe  ̂  ̂fW ̂  ̂ 3̂  ̂fW (^)

 ̂ I  ’MHMW %   ̂ W%
f ̂    ̂  Tt̂STRT

 ̂   ^  t ?fk

 ̂ft  t; ̂   ^   ̂̂rrfw
 ̂ ^  ?fh: WR I

?pn: ?TFT ^ ̂rf̂Rnr

 ̂ ̂  =3TT1̂ t

 ̂    ̂   ̂̂  t 
% ̂  2Tf ̂  ̂ tr̂ T̂̂lRt 3f̂

(m<mdgpft t̂M w)  ?TFr  ̂  t ̂

(f«W?f̂a)  ̂  ^
hiPt#§̂  (Tmnr̂ Hi+r )  *r?r

Tf%̂ I  ̂   ̂  3pt
qr̂ W  ?fk 5R7TT ?TFT TTfŴT? ^

 ̂ ̂ITTT ̂  ̂T?TT  t ̂

% 3̂2IRT frSTÔ

(MPdMtTĉ) ^    ̂  f’TW  =̂Tf̂

?nf% % ̂  5nmw

f̂?5I  «̂nvjiK ̂   I

States Reorgamsation Bill 6340

fitrSft %  3fr ■t.KMl'̂ M̂  (fwr)

 ̂ 5rfsî  ̂ r̂f̂  

rnflF Bwnr vfhF̂  r̂ihr (̂rpfhr

*im̂d ̂   <iif+

 ̂ ̂ ̂  (̂ p  ̂̂ +̂r)

^ ̂  ̂  ̂  ̂  ̂   ̂̂  I

 ̂ 5T̂ ?fhT5î ̂  ̂

^   f̂rerfhr ^

n̂fir̂  5TT T̂ t‘ ?TM

«lS'»'Jta f%̂T ’3TT  f  f̂R% 1% irSTTcIT- 

frô Tferff ̂  ̂ STT Tfrî ^̂ TT̂

•̂<.*11 "'iîal’ ̂ ^̂TT̂ T̂-

ft̂ 1îr#n:
r<i"*iK ̂  ’MHtiK ̂  «iâ M r«IH

 ̂qfr̂  ̂  I "

qfscT 5WT TRT ̂rnfsT

 ̂ ?mt ̂  ̂  g?ft ?fk

fert # Mv̂mffT̂y sr̂  %

 ̂'jftr̂Pi q®M̂d ̂   «̂̂n< ̂ Hi

?fk #’ ̂  feft % ̂ITF̂  i(̂4il'̂ ?T̂

«rHI f I

iTf fscvft ^ ĉii«M r̂nr   ̂ r̂nr 

5?T?rT ffwrr  ̂  t •  ̂   ^
^   ̂  ̂ (̂rm)

^ 5f#̂  ̂(5R̂)  3̂ST% I' ?ĵ ̂  «fr

# V̂TTPTT  «TR̂ ̂  r̂c<̂'̂ 

(qr#5gf̂) r̂rrr  ^ ̂tttt  trfw 

(ot) t ?fk rTTf ̂  pTT
I  *r̂ KFf ̂  ̂ TRT =̂Tf̂  I #■

fhT̂ qr   ̂wŝ ̂ frot  ^
 ̂   ̂  ̂ t vrf̂ '»r̂r i% ̂

g 1%  % ̂tii ̂  f̂rRT P̂imhi

^ Ŵr«PT t  ̂  ̂  ’Mciiqi r̂o,

’3TTT ̂  T̂RT  <̂ll+l

T̂T   ̂ V(.\s %  ̂̂T3IT % ̂  Td ̂ H+t

WyZ ̂  ̂  fOT ̂PTT  WT̂

sfTT  TR I 2Tf Ŷiî f̂  ̂

t »

[Mr,  Deputy-Speaker in the Chair}

 ̂ sidHidi  ?rnr ̂  ̂ ̂nr?T

apT ̂PkĴ H fw   ̂  (̂ )



6S41 Suxus Reorganisation Bill  25 APRIL 1956 States Reorganisation Bill 6342

^  «TT I ^  ’qr I

 ̂   ffTRT «TT  ?fh:  2TfT  T?:

ÎTRT  'STSr  n̂"  TT ̂

am1*i  #  I d«(lH

ft  ̂   I  T̂FT  ffw r r   ̂   ̂   ?ik

 ̂ ’̂laj f  I  517̂

 ̂̂ % 3F9f ̂ ̂ Cosmopolitan
t  I 1% ^

 ̂  t ̂  ̂  ̂  'TTJTM M   ?fk 

m   (̂ dTft̂ +l’<)  ?T t|   I

 ̂   ̂   p̂ft dl"  ̂   ?TT#

% ̂TFT  ^̂TFTT

Hrl*!  *b)RiRl  ̂   I  ̂ f̂[r?ft

ntrr<?n  %■ ĥTT ̂

 ̂  I   ̂   ̂    ̂  ̂   T O   t   ̂

^   ̂   fe ft  % #

5T?T  ̂m j ?fk 

 ̂ ̂  ̂  -7^

1  ̂  ̂  ̂ t I ̂ 3̂

 ̂ W3[̂  %  'TTST ?ft Rr’̂1

 ̂  mi ^  ̂   mr

f ̂ ̂  t 3n̂  ̂  ̂

#■ ̂ 3̂   f  ̂ ŵrsr ̂

+ ̂ ĵ ■̂îat <iĤ ^ T̂<Hn

 ̂̂  f ̂  *\4’̂H6 % ̂TPtR

'M»ii  -̂l̂ al   ̂ I  W   ̂   t   ̂

N̂Ĥi ̂  ̂  ̂vTnr  5T̂  ^

f%  ̂ ̂  ̂   *T̂

T̂T  ?rtT  xjn'nl  W

 ̂ T̂R  +iR̂H TT  n̂%, 

f̂WTT ̂ TT̂ t ̂ TTÎ ̂  tt   ̂ 

''TSTR # ̂nfiFr ̂  ̂  ̂    ̂ ̂  ̂

fffTT̂ 31%̂  T̂Rt % f  ̂ ^ g

3prff¥   ̂  ̂WR̂TT g I  T̂Tsr

vj»i«»n  "Pt «i«i  ^nl  f,

»T 'dH+1 f   ̂'dH*nl

 ̂   ̂ gPĤ d   ̂  f l ̂   I   ̂

%  fr f ̂ 1 1   T̂R" ̂

r̂<d  ̂  ̂  'T?[  ̂    ̂  f   I   ̂ s3«i<T>

'̂TRT  îW c   ft̂TT,  ̂    ̂   ̂   3fftf  qf̂«T>

“n*n??m  ?fV̂ *T  'TTB'

 ̂  I   ̂  »T̂   -̂l̂ al  f% f̂ JTT  ̂51%̂ 

%  ̂ TFT '̂5rnr  I   ̂o  ?t r o #©

^   ̂ qt̂r ̂  % TO

’WR’ % ̂ TW ftr̂TT f̂̂lT «fpT I f̂TTR̂ 

3T̂   ̂  ̂̂  ̂  IV ?rnT
Ĥ«̂| Mvjjjq % f̂fHT ̂RT, ̂  fV

d<.*H>l ĉFff  ?ff

 ̂  ̂ fV  ̂ fw  '5TRT,   ̂ R̂?T

m \  ̂ip  f̂ TW ̂  ̂  fk: ffWTT- 

[̂%  ’T,  ^3 ̂  ̂   ̂   ̂ R̂TT

(?TRm) qr, ^

 ̂ v*f<F'<a  ̂  f   I  p̂sft ?TFr #

 ̂ ̂  ̂ T ̂  ̂  WR 1%̂ ̂

 ̂  I ^    ̂  ^

^Wltll»fl *̂fltl<!l (5TT%f̂

q f ̂ )    ̂   «ft  I m   t   fV

fRT̂  5T̂ % #

 ̂   ̂  ̂ rĵ

(̂ 1̂%̂ ) ^ ̂   fPT # t, f^

*̂1̂1   ̂  IV   ̂   TN"  ̂

^3  ̂ *̂110  Tf̂ h R    ̂    ̂T R  

?TT5r ̂  ̂ mrr (t̂ -

îT̂ r)  ̂  ̂   dltiO  ̂ hRvf ̂ ffw

#'̂ TTOTt

ffl̂ TRT  3TRT ?flT ?R>Tf̂ Rt  ̂ R̂T5f 

t    ̂ ft?T  ^

iMd+M̂l  I  T̂TTT  HFT̂ r  ?R  ^

t  , ̂   ̂7 ̂  f  fV ’T5TR  3R fftT

 ̂ >ft î OT T T O  # ? n w  fR" ?T̂ ̂ Tî  %

 ̂ qr  fe=iT ̂  ̂ TfhRff (to 5T%- 

to)  I ^  qro#  ^

»T ̂ ̂  T ̂   ^R% 5RW »̂ TR ^

t   I   ̂  q̂ STR JTTT ̂   ̂  W  t»

 ̂ qr n̂fw ̂  ̂ rm t ̂

^3 ̂  ̂ RW ̂  ̂ 3TfT ̂  ̂ MKI f̂TR f, ̂  Wti 
 ̂  ̂  ̂  \  r̂ o wto 

Ô ̂ ̂  f̂ w fw    ̂ «ft, ̂   I   I

^3^  ̂ ̂   «TT  fV  ̂   <d<HiarĤ   ̂fe n : 

f̂t̂ TT̂ )  t   I  T̂TO’ ̂   ^

Vf̂ iTT  ̂  fV  ■H'Jîa

ŝr̂ t i  ̂  ^  ̂   ̂  f
 ̂   ̂  T5TT̂  ?TR  ̂

%  T̂Rt  ̂ 5TR  ̂ %*TT  I  cTf  fe ft  c!Tf 

 ̂   ̂ 5 1̂  %■ f?T̂ 3̂TR % F̂̂rsftr

?T̂  f̂R̂   ̂  ̂  I

q̂o qKo ^O 5|ft  # mft TO

 ̂ t  *M̂lql >1i<?i«i  t̂T ̂ ̂  wm

t,  fs FT T ̂   %  ?ftrr  ̂   ̂   %  = ̂  

 ̂ ̂  ĥ n # T̂RiT   ̂I ̂rrfi'

 ̂ ̂  rTTf ̂  ̂   t ̂  ̂

 ̂   fV  f̂ JTR  ̂  ̂  T T O   %

?r ̂ fiTH' fw m ̂  I  ^ ̂
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 ̂  t I  ̂  ^
f   ̂ ^ ̂ T̂rsrnr

N̂Wd  ̂  I, r̂Rrnr  %

 ̂ T̂TOTJT  ̂ ^
I; ̂ o qto % %ft  (q̂ r̂ sî )

 ̂ ô qto  ^  f,

 ̂1% T̂T̂T

 ̂F̂rsmr  ^  | i wu:

t ^ ̂  ̂
'TSTR ̂   ̂ ̂  ̂ 3̂  fiTsr ̂

t   I  ?ITT  ?rrft  (̂ Tfiw )  ̂ )Fr*T

t  i  ffJTT'M̂ 51̂ ^

 ̂  ̂  ̂  ̂  ̂ ?T
q«Tqt  ̂  ̂'5rnr ̂

<̂+ ̂ ̂i. ̂  'ĴI% ̂  ̂

5T̂ ̂  ?T?Fr  ̂ t •
 ̂ ir̂ qrf̂  WT ̂  ̂r̂FTHT % 

t T̂ ?ftT  ?im ̂rrfer ̂  fOT

 ̂  ̂  r̂ff t  r̂ HNH % ^
?rnT ^ I  f̂TTT̂ ^

^  t"?fk ?̂TTTr ̂  I

 ̂  ̂ H a  «<a<?imi   ̂ I   ̂« K  

 ̂  ̂    ̂   «TT f%  ̂   TTSIFzmr

t  fw  3̂Tpsft,  ̂   ̂   ̂

»T̂  ^M l »T̂   ̂  I  T̂TSr ^

 ̂  t f% ?FTT   ̂̂  TTSrPTR # 

 ̂  ̂  ̂?TT2K ?T3T̂rT ^

TF3T̂  ̂ W  ŝrq̂  ̂ ̂  I

t ?iV̂ h'jiIsTI

%wr (̂stfrt)  ̂  I  ̂ ^

«s|I<s(<mI4j  »T̂    ̂ I

5t̂  fTOTTfft (̂ TPT̂ ̂  ̂ (iw) 

?fk (<T3r̂) WK ̂  I

*rf̂ snpT  ̂ îrnw :   ̂ #

 ̂ TTcHM  t I  ^o ô
% m̂ ^ ̂  ̂rft ^
 ̂ r̂r<!i ?ftT T̂FRT %

fsqlvjiH   ̂̂  ^

r̂rf̂ WK   ̂  \   ̂  ̂ ^

5F̂ t   ̂  ̂̂   ^
i?rm   ̂?T̂ ̂  ̂rrf̂ 

t q[fr ^ ̂   ^
5TP7¥ ̂  ?T5%'-fnT3% T̂,

%m tft̂\  (?r̂   ?iT̂)

qr, ̂ftr q̂TR ̂rtr   ̂ ̂n̂rr ^  

I  All India »tfî # ̂ ̂
^   I ^   ̂   T5TR ̂

?m> ̂ T̂AjI # ̂Ftf ’HlqH 5T̂ f I ^

 ̂̂   t

T̂W   ̂  ̂ am (m )̂ ̂  qr 

^   t   I  ̂  2T̂  ̂ Sfl̂  ?#R-  ?nf

t, ̂ 3̂   t ̂  ?T5# WHm- f  I w
 ̂   ̂ trĝ  ?r̂ I mr

f̂JTT̂ ̂   ̂ ̂ I

% ̂ qH qr ̂  5TT̂  *FT̂

I ?rnTnf̂qMi ̂ #fe?r ?̂rrw 

 ̂  ̂ ?T̂,  ̂ ̂ fTRTRt

?rrr   ̂ ît ̂srt̂

^   t I ^

.......

ymwiM

ŝnw I

d'Jlqlvjt   ̂  ̂   ̂ ar̂ r̂̂TTf

i   I  <̂<?'R 1  ̂  ^

^ ?T5̂ ?fk Mrr̂<̂ # ^ ^

I   I  fW ft   ̂   ̂   ?TTTo  # o

Irftt  qr  *rr  ̂   ̂   fe rr

«rr, ^
^ ̂rrf ̂   »T̂ ̂  ^ ̂rrf ^

 ̂f%  ̂ *1̂   VTR̂   I  3̂̂

 ̂ ?T5r f̂RTT ̂   <*1̂1

^ tiqm  ̂̂  Rt̂fTi ^ tiql̂ l̂̂T̂TRT 

5TT«̂ %   ̂ %,
 ̂ ^ I (Effect of
Crags and bags upon rags, ) H ̂  

^  f̂ Wf ̂   «rr ?fk  i«n1 <

f̂ , r̂H+̂  T̂T̂ ̂  ̂fnf  tr
^   # I \oo  ̂ #

 ̂  ̂fxiTRT 3TRf ̂  ̂  ̂  ̂  «ft ̂  

q̂ srr̂  •Hti<!i*iH*l   ̂  fiT̂ Rft  ®ft  ̂

 ̂  ̂3 ̂  «rt  h

^ «TT̂ f̂FTT̂  wrr

 ̂  1%  M's!(4)  ̂  cTT3>

f  ̂   I  ♦i«T<sî iT̂ rrf ^3  ̂Tra*

R̂T ̂5tt̂  I «n̂ ̂  wsj ŵ  T  ̂̂

O T  qr ??TRT  W T T   =̂ wr «TT  I

*M*i'̂*t̂r (̂ ôl ̂  yrziT ̂ I
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 ̂  ^   ̂  Pt o t

 ̂ loo

 ̂r+dHi  feiT wu I  ?rrir ̂  

Thnrw |, ̂ fr ̂  ̂ fwrr

STRT ̂   ^ ̂    ̂ f
 ̂  ̂    ̂  n̂% ̂  W R T

 ̂ ?TR ^

 ̂  ̂ î ai f   I vĵ  #  §r*rt 

 ̂»T̂ ĵfPTT -qîai  Mvjjiq   ̂  ^

âm«ii 6l®r ’STT ̂  *T̂,  ^ 2?̂

t  ferr  t

■̂ti+1  ’M'Ĥ   ̂  <!im  %  f̂ PT  cTZTR  ̂  I  ̂ TT*T

? ftW ,  % T   f̂  ^

f̂ irr i% ̂    ̂   ^

flRHld ?n̂  t, w  ̂   ?fk ^

g  I  ?Fn:

t   ̂   ̂   TO ’  ̂   »T̂  ?FR

 ̂  t    ̂   ̂ ^

^ ?ft ̂ >d»i«fn  ^

 ̂  g  I  M̂ IN  %

t   'TSfR  %  »̂ TRT  ̂ w i  I

ThFH  ^ ̂  f̂ r̂  (siftrr) |‘ ̂

# I; f̂RPfh"   ̂ ̂  vsTR̂ 

f f% W  T̂R̂ M'>ii«<  % ?f̂ ̂

 ̂  '»lĤ

Wii’d ^ ̂  ̂53TKT ̂

*T  ̂ '’IH ̂   ̂ f̂r  I «TRT  ̂

 ̂  t ̂  ̂  ^ t ̂  ^
(tT̂ Ĵ )  ̂  ̂ TPTR" <'4̂1 f   I  3̂f̂ ̂  

^   ̂  t,  ̂   ̂

 ̂ ̂   ̂   ̂  'TT ̂  ̂ 0 «i

 ̂I   ̂ cfhnj «(Ĥ

t,  «ftfT   ̂  rTRTSr  117 ̂  t   I

# f¥  ̂ 1% ^

f̂tr ̂pfhr  f¥ ̂  cf?% r̂nft irrhft̂ 

(fkrN") ^   ̂̂  ̂ti'T»l ^Hid *T>ml

f  I  ̂ (  ̂ )   ?r

 ̂  ̂  ̂  w

 ̂  ̂ r̂f̂ TW   ̂

(%t) t  ̂  ̂  <g-̂ĉ  spt t IT̂ 

 ̂   I   I  ̂   ̂   ̂   ̂ TTsft

W T̂T  t   I ÎT*T  ̂   TTTFHT  ̂ nTT

1  ̂ f%  ̂  ̂5q̂

5[̂ ITT̂lft ̂ ^  1%  f̂T̂ fTT̂r

 ̂ t | ? f t T ^ ( w  ̂)

 ̂  ̂ 1 3)̂  7̂̂
 ̂?fh: ̂    ̂  ^ ̂fftfer +h1

■̂if̂ M  ?ftT  ?rrw  ̂   fiRT  ̂   ̂   T  ̂r  

I ^  ̂  ̂  ̂  t

 ̂  ̂    ̂ (̂iprffNcr) fw

mi ̂  ̂   3 T ̂   %  ̂   ̂   g  f% 

r̂5n?̂ f̂ m^̂ d<r̂ K #gr (̂Rftq' 

'n̂-'il  I  P̂*)H  n̂it  ̂   ̂

^  ?HTw #  r
f̂HT ̂  ̂  tf‘f>al f f%  ^ f3rf̂ N̂ 

(ftranRf) t, 3̂̂  t WR̂ ̂ \

TO 3ft ?R  ̂§W ^ ̂  ̂

I >d«̂H ̂fhrt ?ftT 

 ̂  ̂   f W n   ĴTT̂  ̂ TFRR  W   I   ̂3  ̂ 

 ̂  ̂  froV̂   (sr̂ PTffq̂)

 ̂  ̂ 9T 1̂UiHd  ̂ i

%r̂ ̂  ̂ %tik  55TR ̂   qr  ?nr5r 

 ̂n W   ̂   W   2 T ̂   t   îTTft 

?nw  ̂   ̂  ̂  ̂  ̂ t̂tW I  ̂ 

 ̂  ^Rft qr s iffw   ̂  t"

di" n̂T5T v h f ̂ IV   ^̂ i«n  c«l<?fl  ̂  

?fk  ^ ’fre- (?TTf̂)  ̂  # t I

^  ̂  d̂Ĉ M'd (f̂ T̂ HRT)

î7»T %  T̂ '3rrf̂  ^

 ̂  ̂ cPTT  f̂ W   ̂  fV  ^

^  (  ̂  f  ̂ )  Ŵ f̂\'
f̂ra% ŝfM   ̂ FPt?r ^ +T«j?n-<d'

fVm  I  ̂   ̂  ^

fV   ̂  W    ̂  ^

îfm  (  ̂ )    ̂   5TT  %  

3pR f x  ̂  (sf̂ )̂  %  ?̂ T  ^

W^ ̂ Ftf 5T̂TfT ftrr ̂    ̂ ̂ rf̂ PTR

t̂’TT  fV   ̂  'd̂ +1  R ’̂IH   (f̂ T̂ ERT) 

 ̂ ̂ I T̂Tsr   ̂  w  ^   ̂\

 ̂  g“  ̂ T̂fT qr 27̂  Pd̂ i  1 ̂  qr̂

 ̂ %   PHp̂ fk̂ b n̂~̂Hif<~d̂  ̂ wn:  ̂  

3FTfT fm ̂  ̂  ̂fr?T̂ ifT>d‘Rr̂ % trt 

r̂nrnr  ̂   qr  f̂ ^nr

I  #■ ?r̂ ?ft  ̂   ?nT

^R7i  ̂   ̂  »rf,  ̂   ̂  % 3?R

%  3?R  ?TPT? ff̂JTT  | f

?T̂   ̂ 5fnr̂  ̂  +̂-*|[,

?R̂   ̂  fe r  %  TRT

 ̂  # 5snq% ^  ̂   ̂  t   ̂  ̂r w  

( ̂ )    ̂  ̂   ̂ R%   ̂   ̂   fV  f+^

^R  ̂  ̂  w   ¥̂hr   ̂   ̂   f̂*ii  wiiPiT  I 

TO R̂«T#E ?TR) ff̂ T̂T #, ’Msni -̂aiN 

^  % '̂mKI H'3<î %
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 ̂  IIV % W  ^ ̂  

f̂nr  ̂ f̂ro%

ft ?hr   ̂  ̂

^ ^ ?TTq̂ t̂ o WKo f̂to fr̂  

t,  'TT ̂  ̂  WT r*̂fĤd< ̂ TT̂ 

%,  ?PT# ̂

%  'Hm'̂i ̂  ̂ I   ̂r̂if<«iR̂+ ̂rn̂ “

 ̂ t ?fk  ^mrî (̂rotI)

% ̂  ̂ ̂  ̂  ̂   ̂ ̂  ̂   11 

 ̂   ̂̂ ̂  ?rr5r ̂    ̂̂sftfT

T̂T  «f>̂»il  '̂î nl   ̂I   ̂ ̂   ft̂

îrmr | f% ̂    ̂ ̂  rrr̂, ?th
^ rHTI)  T̂H ̂TN" ¥t gxv ̂ 

o*iH  ^  <̂sni ̂rf̂, cHTnr

^  w rITT)

w 3  ̂WFm f I ^ ̂

(*ii'*iR‘T>dl )fĤ  ̂ R̂i(i'>iH-

t, t

<̂rlR̂ % ̂  # «iâiHI  f ̂

frsif 1̂ I I   ̂  ̂    ̂  ̂

 ̂ftist 1̂ ̂ ̂  W  ̂̂  ^
^  |iT I ?fh: ̂  qr ̂  

?T§r t •  ̂  ^  ^
5T̂ t  T̂vRT ̂   r̂ ’̂wH ̂  t •

>d«l ̂ l̂«tTl ̂  TT̂ <îii  Ĵ5T

t I 4 ?n̂  =̂Ti|̂ gf% ^
 ̂ ̂vTPpir ¥t wr %'Tr‘TT̂ ̂  ̂   ^

T|t?
«TT ?fk ?n̂ f fe ?np: ?TFT

I f¥ fT ^

 ̂ ̂  ?rrq̂  ?fk  ^

f̂̂it I  ̂ ̂   I ftr  ^ ̂

# Ŷ ̂  q?t  t  ^

 ̂ TFT t,   ̂  ̂ t ̂

f̂HTT # ̂ WIT ̂   T̂ t •  ̂ ̂  

f,  ’SR' ’̂TT̂

f f̂tT ^ ̂   ^

 ̂   ̂  f, f%   ̂ 

f% #■ ^  f I ^

 ̂   ̂̂ prrfr̂ +idf ̂ IV

 ̂  ̂  ̂rnrVt  ̂  | ̂

5̂RrY M̂97t5T ?TT̂

^̂ r̂ornr) f ̂  ^   ^ ̂

iri*tj|ci VT) rPRT̂ f̂̂^̂RTT*T ̂  ̂*t> ̂

■qiT̂»̂ diiî ̂ftn" ̂  fV ̂rrarfT

^   ̂H'»IN ̂  ̂  H<iqK  f

^ 'TT ̂  |T̂ t ̂  ̂T«r®lVtT
VĥfhT % 5lW Vt ̂  ’Tf̂ I, TFÎ 

Vt ̂ ’TiTW qf̂ 11 pm 
 ̂ tTfT I ?ik ̂  ̂ ^ ̂

 ̂  ̂ fMt r̂f̂ I ?PR ?rrT
r̂ ncirfd«»  ̂  ?fk

iiR̂ivaf (fr̂   ^ M̂nTW 

(?JTWT ̂ TOT)  ̂̂   ̂ ĤM*\1 fV
?TPT ?m ̂  ̂  5nf̂ ^ ?rtT  ^

^ f I

?r̂

 ̂  t   ̂ ̂ ̂  f̂T9[̂ «nr 
^̂ «TT fV qiTR ̂ ̂ ̂5TFF̂T fWt̂ 
?fk ̂fTJTHT ?n̂ ̂ TRT  5FT ̂  | J 
fsT̂rft ̂'̂>̂nT*5r  3̂̂1% Mm ^
 ̂  ^  TO

?T̂ ̂ I f̂Tcpft  âR% TRT  3̂̂F{%

 ̂  ̂   ̂ ̂ R  T O  5T̂  t  ‘  I  ̂ '  

fw % ̂  # vt  fwft ̂  ̂  ̂  ̂
 ̂ T̂TT)

5f̂  ̂fr̂RT ̂ ̂t̂TTsr ̂ 5r|f t I
 ̂  ^  nUfcqt VjTT̂.ĵ

 ̂  «TT  ?fk 2T̂ ̂  ̂ Nf ̂

^  r<̂ M< ̂ (Proceeding) 

f ?rtT ̂ T̂R*ft̂r  <̂s*nr 
TO" ?n̂  ̂   t I  ̂ ^ 

5̂  ̂  ̂fnrr, ̂  wr wn.

?rrT ̂  1  ̂5!̂  (mn̂  ̂ nmr) qr 
7wr\ ̂ TT̂ t» ̂  w  Wt ̂   I 

?fk p ?ITT ̂  I fV p  (5lf̂-
qtf<RTT) 2fTT% hHPot
 ̂  (?rfW  ̂5ZT̂ L

T̂TT ̂ î+T  f̂raifT |?rr  ^
 ̂ %, ̂TTT ̂    ̂̂
Trmt̂ ^̂ 2TR5!TT̂ t̂

^nrR^% T O  ̂#

 ̂ t̂rr n̂f̂

?fh:   ̂  ̂ qT T̂ «TPTT
t̂1̂ , ̂    ̂    ̂  ̂ «nr

fV   ̂ ^ «l<Ĥ ̂  I F̂IT
iSirT  t fV p- ?J<.̂ %̂ 3TT ?o
 ̂  % 5(K ;fM W %  ^

 ̂ ̂  îiM) ̂  <̂in 

i[̂ f% ?iN «iw ^
«p̂T %  r̂’pcHd ̂  ̂ î+t %
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 ̂I ̂   ̂*1̂

# f ̂    ̂  t    ̂  t   I

 ̂ qr ?rnT#

%  %wt ̂  ̂  # t % ̂  qr 

?nwt sffr TTt  n̂iw

R̂?rr  =̂ Tf̂  I  ? r m t ̂   % fm

R’r.dii<i % ̂  ̂  ̂  ̂  7̂̂

cT̂  ̂1%
ftr I ̂   ?TW H

2T̂  % ‘T>ir«<̂ ̂  ̂  f¥  ^

%̂T>̂ ̂  ̂jf̂Tgr ^ I,  ^ ̂  wrft 
 ̂   ̂̂  iV '̂’♦•mIc.

®̂i  ̂’MÎ

 ̂ ̂iT̂rrf  ̂ ̂  î îO  ̂I

^  ̂   ^ 5?rfeT  TfT t

r̂̂ w{  (f|?̂ ̂  ̂tott)
(?IFT T̂W)  #   ̂ I

^ ̂   ̂ \9o  q
5T3T vS»1«f>l  f̂n> V̂iC  ^

r̂mt I  ̂ ̂  »rr̂ W1fe1' ̂

if  I  WT̂r ?ftT  ^

'fi<dl  I   ̂  W   5Frt  #  q T̂f 

^  ?T|f I  %Tt  n̂l+T̂ T̂ t

4im+ ^ ̂ nrr ̂ T̂PTT

 ̂ Ti|r  ̂ I   ̂  ̂ fro   ̂ ^

(m̂ ĵs |XT ̂ WF% ̂ ̂«T%   ̂̂  (<<̂1

'3rn̂ f% vSjî  ̂ ^ ti«<M t

5̂TTf̂ 51TÎ

m̂fhft 51̂  qmnrt ^

f̂Nt ̂ ̂  ̂TT% f̂rf̂   ̂̂ f¥ ̂ K<l ̂

^ w 5iT̂ %
«Mpta)   ̂  I

(̂rrroff) % ̂  ̂  55T5T ̂rw

 ̂ f%   ̂  <nx ̂

«rr   ̂  f̂tr  ^

I   ̂    ̂  =5ft?T  T̂ff t I

«FiT ?rrT ^  t   ̂  ̂  'T̂ n̂ 

 ̂ q??ft r̂rf|̂  ̂   >ft,  ̂  #■

f̂T̂  i I ^
#  Pi«H»<n I  ĤTT
M'aiH  # T̂*TT I;  I  ̂  qr ̂ iW

 ̂  ̂  ̂  ̂   ?rff ̂
I   ̂  ̂   Ml»rn  % ̂   vfWt  ̂

?rrfî  f  ingim  ̂

 ̂ |tr ̂  ̂  ?fk

«Tltin  ^ >im<H ̂  ̂ I ̂FR"  ^̂T%

q̂njir  ̂  ̂   ̂ ̂  i

f̂+H  ̂ Tff  ̂ 27̂ «#>̂dl  ̂  A ?TH ftra* 
ŝnv̂  ̂   27̂  ̂  g  ^

 ̂   ̂ W5T t   ̂ ^
Ŷv9 iTĉ (^)  I I

t  #5«i5r ̂ ̂  # WR
l̂̂«l   ̂  ̂ ̂T̂>% ̂ i% W vFT(̂
^ ̂  f̂n% # TTW ̂   'SfTtr I 11̂ 

3̂TRrr ̂ f% f̂T̂ ̂rrf

'*TR# I ^ ̂rrâ  f I   ̂ »n̂-

'̂ m ̂   t  ̂  ̂

t  ̂ #’   ̂ 3̂̂
TiTcnmr ̂ ̂  ^ ̂sniRfj- i  ^

\ ^   ̂  ^ T̂ 3TFTT t I

if  -̂l̂ dl   ̂ 1%  ĵffr  ^

 ̂  dkH+  t   ^

%  ^ w ̂ fw #   ̂̂

qw   3̂t̂    ̂    ̂  I  ^

 ̂    ̂  ̂ T̂PTF #' ̂  ̂

qw   ̂   ŷ RTT  ̂ I  r̂*TT  ̂  -NWrt"  ■*»r̂<ir 

 ̂  ?TT̂  ̂ nq"  ̂   ̂ TRT  ̂   q f ̂ 

*̂l̂ l̂l  ̂  IV 3̂̂ »l1*T»0  ̂  îRici  *f»<H  %*

^3T̂   f   I   ̂   ̂   ift  H+^M   5Tff

 ̂  1 1̂  ?rr̂ %  ^

sr̂ pff  ̂  ̂ l[f̂ ̂ R  qw  ĤTTT

 ̂   I

=#5T  J7̂ «T5f qn̂TT =5TT̂ |  %

'5T̂  ̂  q̂H" t   ̂'̂\3  ^

t  H-’iid  (f̂ rfq)  ^

 ̂5 r|rq > ̂ jp T tt  I

 ̂  f q  ̂ ̂  ̂  ̂   «rr fV ?HT 

?n̂ q?t  q̂  i  ^

f  ̂w   %  sftlq ̂   %   ̂   w   t

fV  ̂ inT ̂   ̂  ̂  ̂ iq̂ (t’fM

 ̂ SRT #  I   ̂  ̂   ̂  ?T̂

I   I  iw   ̂  q?t

F̂fiR̂ f  ̂   ̂  qftf f O T  ̂  (m  ̂) 

^  t   I  # 2Tf  ̂  T̂ff fy

frrq" q?r tstt̂

>Tm ̂  ̂  ̂   ^
A Ĥif̂'4 ?T̂ jfrnimr i

% qr¥  qr f  \
 ̂   qm  qn-  ŵrq̂r |  ̂  ^
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%  ^  qr  ^

(’TIw )   ̂    ̂   I

 ̂ t ̂  
'̂<6  f<̂ r̂   ̂   ̂ I  f̂«T>»l  ^

'̂T̂TR #  5   ̂ M'jIN')

I I   ^

 ̂ I   ̂=517̂ i f% 

W3ru€\

"̂ T̂iPRt I  ^

-’5W  iWm, ̂    ̂̂   ?n̂
 ̂  ^ I ?iT<5r ̂  ̂

=̂ TfT t  ^
#■ I   ̂  2T̂

3Ff?TT  ̂ ̂  ̂11  f̂JlTTT

r̂ff I WTK  ^

f̂nrr #   ̂   ̂̂    ̂̂
 ̂̂t.Hi'at '•Tŵ % fwvrnfi »r̂ ̂ ̂f̂»i 
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3%̂ TT  «lĤ I  ̂ rrf̂   I TT ?T5f +̂ ■•11  i%

W  T̂̂T %■

 ̂ iV
^ ̂  Tsrrsft # ̂ mr

■̂̂ »ii ̂  ?rtT m̂ i«TI #t f%f̂

 ̂  I ? n w ̂  pTJ  *1  î rmtr
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^TiT  ̂ ̂   ̂   ̂   ̂   5TRT  = q r̂   I  t

^ cRiftq- =qr̂ f ̂  ?T̂ ̂  ̂  t

 ̂  T̂FTJr   ̂   I  ̂ 

5̂  ̂    ̂  ̂  ̂̂ ̂'9%
 ̂ I nf+’i q̂f«!l  ?T̂

T̂?rv  = r̂f̂  qrsTR  ^

t| t' I ^
T̂̂TTSTT  l̂̂«l Mfdqidl  ^  -Hqi <.«ti«t|q

 ̂   f   I  ?HTT  w   I w f ̂    ̂  fe ft   ̂ 

|?TT I, ?rn:  ̂  ^
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'd'l'bl  9iN<̂ ?)̂ oo  ̂  f̂ TvRT   ̂ I  vrfNvT 

?r̂ ̂r?7TT  I f% ̂  ̂  ̂STSTsr ̂

?HT ̂    ̂5fnf̂^
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§frr I A  f  ^

 ̂ t  T̂TT  Stto

% ̂fNrsrPi ̂tf̂nr i

Mr. Depiity-Speaken I am proposing 
to call Shri Kasliwal. But, before that,
I want to have the permission of the 
House to reduce the  time. Otherwise, 
Members who are very anxious to speak 
will be disappointed I think. Members 
should be content with 10 minutes.

Then, • again, there is the  authority 
vested  in the Chair; but.  Members 
should co-operate. When the bell rin̂, 
they should at least take notice of it. 
Members do not care about that and it 
causes some  inconvenience. I  do not 
want that it shall be rung again and 
ĝain.

Shri Dabhi (Kaira North): May I say 
that not even one  Member from  our 
areas has been able to speak.

Mr. Deputy-Speaker: I have absolutely 
no objection to allowing Members to 
speak for a longer period, be it 25 or 
30 minutes; if the House so wants it,
I have no objection.

Shri Keshavaiengar (Bangalore North): 
Members from Karnataka and Mysore 
have not been given any opportunity.

Shri N. Rachiah (Mysore—Reserved 
—̂Sch. Castes): No Congress Member 
from Mysore has been given any oppor
tunity to speak.

Mr. Depnty-Speaken We are  trans
gressing party affiliations. I will take note 
of the objections taken.

Shri Kasliwal (Kotah-Ĵalawar):  1
have been waiting for this opportunity 
and I will assure you that as far as possi
ble I win not transgress the limits of 
time which you have imposed just now 
when I have begun to speak. I would not 
have taken part in this debate but for 
this fact that not a single Member from 
Rajasthan has been t̂en in the Joint 
Committee and, because certain develop
ments have taken place, I think, it was 
necessary for a Member from Rajasthan 
at least to go on record {Interruption). 
You will hear it.

Mr. Dcpnly-Speaker! I would like the 
hon. Member not to care for these in
terruptions.

Shri Kasliwal: I had  taken  part in 
the marathon  debate,  as the  Home 
Minister has been pleased to say, on 
the rêrt of the States Reorganisation 
Commission, and spoken on behalf of 
my State of Rajasthan. Perhaps, I need 
hardly have taken part today, b̂ause I 
feel that the shape of Rajasthan, so far 
as this Bill is concerned, has not changed 
from the recommendations of the Com
mission, which have been, more or less 
implement̂ in this respect, except with 
regard to Loharu.

So far as  Lx)haru  is  concerned, I 
shed no tears. It is said that there has 
been general agreement that it should 
remain in Punjab. So far so good. I 
am happy at the thought that my Pun
jabi friends who may be anxious for 
the retention of Loharu in Punjab are 
happy.

I am constrained to take part in this 
debate because of certain doings of a 
neighbouring  State. I  refer  to  the 
doings of the Chief Minister of Madhya 
Bharat. When I read in the papers that 
the Chief Minister of Madhya Bharat 
had sent a letter to the Home Ministry 
of the Government of India asking for 
certain areas of Rajastiian to  be incor
porated in the State of Madhay Bharat, 
which is abready in a process of disinte
gration, dissolution and abolition, I was 
very much amazed. I thought that pro
bably the reports were wrong. But when 
I went through the proceedings of the 
Madhya Bharat Legislature on this Bill, 
my worst fears were confirmed. I am 
really surprised at the method which the 
Chief Minister of Madhya Bharat has 
been  adopting for  acquiring  certain 
areas of Rajasthan. He has not come in 
the Madhya Bharat Assembly with ̂ y 
amendment. He has not said  anything 
about the acquisition of certain areas of 
Rajasthan in any public meeting. All that 
he has done is to write a letter to the 
hon. Home Minister that certain areas 
which belong to Rajasthan should now 
be incorporated in Madhya Bharat. Do 
you know why he has not done so? It 
is because the people of Madhya Bĥat 
are against acquiring any area of Rajas
than. The M. L. As. of Madhya Bharat 
are against acquiring any  territory of 
Rajastiian to be incorporated in Madhya 
Bharat because they know that Madhya 
Bharat itself is being abolished. On the 
contrary, in the Ma&iĵ Bharat Assem
bly, there were two amendments to the 
resolution which was moved by  the 
Chief Minister to the effect that cer
tain areas of Madhya Bharat should be 
given over to Rajasthan. I particularly
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[Shri KasUwal] 

refer to the  tehsils  which  are  in 
Mandsaur District and to two or three 
teshils in Guna District. I will come to 
that later.

What the Chief Minister of Madhya 
Bharat said on the Bill is reported at 
page 91 of  the proceedings  of the 
Madhya Bharat Assembly. He said:

(whwf)  ^

(WRT̂T) ̂  ^ ?TT̂-

t’ ̂ 3̂ ^
t I OT   ̂̂

if  ?pft t •  ̂   ̂ 

3TT iTRft t  ̂  (̂ )  ^ t
t̂rrr I ŝrr̂îj f¥̂nrn̂

f̂TTT̂ # ?TPTT [̂Tf̂ ̂fk 

{̂ )   ̂̂   qiT ̂  

cTTV i  ^d’lf ̂t̂TT

 ̂  ̂1   ̂ ^

frî  ̂ I ̂

117TT  t I ̂   ITSZT ^   #

I ̂f̂TT rT̂ĵfhr  +1iT 

spt ̂   m̂rT t I ?r̂   w

 ̂̂   t ^  i 
^   ̂ŴTRT  f̂t?T

 ̂I  ¥FFT %TT̂   ̂irtr
X o  ^ ĉf̂TTr  rsR̂«Tc. ^ 

 ̂  ̂  ^  11 ”

It is a most amazing statement. He 
seems to think that Madhya Bharat and 
Rajasthan are two foreign territories and 
the  boundary line  between  Madhya 
Bharat  and Rajasthan  should be the 
rivers, that the Parvati river should be 
the dividing line so far as Kishenganj- 
Shahganj is concerned, and the* Andheri 
river so far as Chabra is concerned. If 
he had dared to put this amendment in 
the Madhya  Bharat Assembly  itself, 
there would have been a lot of opposi
tion and that is the reason why he did 
not do an̂ n̂g of that sort there. I 
think  he is using  undemocratic and 
stealthy  methods, methods  which are 
being used behind the back of not only 
the people of Rajasthan but the people 
of Madhya Bharat themselves, so that 
certain territories in an undemocratic 
manner may be acquire by the State of 
Madhya Bharat. I would like to warn 
the Home Minister against such a step 
and I may tell him that any step which 
is taken in this manner will be resisted

not only by the people of Rajasthan but 
by the people of Madhya Bharat also. 
The Chief Minister of Madhya Bharat 
seems  to  be  under  the  impression 
that it is within the authority of the 
Boundary Commission  to  give  those 
areas to Madhya Bharat. But I find there 
is no provision for the appointment of 
a Boundary Commission in this Bill. It 
can never be the  task of a Boundary 
Commission to hand over large areas of 
one State to another State. I want the 
Hdme Minister  to make  the position 
clear that it will not be the task of any 
Boundary Commission to do anything 
like that. At the  most, the-Boundary 
Commission can rectify  certain small 
areas on the boundary line.

Now I come to another small matter 
and it is with regard to the claim of 
Rajasthan over certain areas of Madhya 
Bharat. I want to assure you that unless 
the people of Madhya Bharat themselves 
are agreeable, they will never be a part 
of the State of Rajasthan and the peo
ple or the State of Rajasthan will not 
demand any territory of Madhya Bharat. 
I know that in Mandsaur there is a great 
deal of agitation going on for joining 
with Rajasthan and I am told by cer
tain friends that they are having  signa
tures from thousands and thousands of 
people to see that Mandsaur District is 
joined  with Rajasthan.  But I am not 
making any claim here, because if the 
people of Mandsaur want to join Rajas
than, they will certainly do so. It is not 
my duty to say that they should join 
Rajasthan.

In the Madhya Bharat Assembly itself, 
two members moved an amendment to 
the resolution of the Chief Minister say
ing that certain areas of Madhya Bharat 
should be  joined with  Rajasthan, the 
areas of Bhanpura tehsil of Mandsaur 
District, and Raghogarh and Chachra in 
Guna District. It would be for the Joint 
Committee to say whether these areas 
should be joined with Rajasthan or not.
I am only placing this point before the 
House.

There was another member who said 
that not merely these areas but certain 
areas adjacent to the areas of Chittor in 
Udaipur District should also be joined 
with Rajasthan. I will not go into this 
further. That is known as Kanera tehsil.

There is one other point that I would 
like to bring forward. When you go to- 
Talwa in Ujjain, there is a small terri
tory of  Madhya Bharat getting  inta 
Rajasthan. At certain places that areas 
is less than 100 yards wide. There is
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such a vast amount of blackmaxketing 
and smuggling of opium going on ir  at 
portion that there are considerable  l- 
ministrative difficulties. I would recj  . 
the hon. Home Minister to go into 
question. I am making it very plain ti 
I am not laying any claim to that area 
but I say that for administrative con
venience it is absolutely essential that 
the area should be joined with Rajas
than. The  area is very  small and the 
population is hardly 4,000 or 5,000. To 
go to such places, you have to take the 
road  which crosses into one  side of 
Rajasthan, then again into the territory 
of Madhya Bharat, then again into the 
territory of Rajasthan and again into 
the territory of Madhya Bharat. It is a 
ridiculous state of affairs.  I have got 
a big map of that territory which I will 
show to the hon. Home Minister and he 
will himself realise the desirability of 
that particular area being merged with 
Rajasthan. '

An Hon. Member: What is the desire 
of the people there?

Shri Kasliwal: The desire of the people 
has never been found out, but they are 
for active connection with Rajasthan. I 
am quite sure that if they are consulted 
in this matter, they would say that they 
will prefer to be with Rajasthan.

1 will take only one more minute and 
finish my speech. I have only to say 
something about Zonal Councils. I am 
very happy that we have now been put 
in the Northern  Zone. TTie  economic 
development of Rajasthan and the eco
nomic development of the Punjab are 
intertwined and I am glad that Rajas
than has been placed along with Punjab. 
We know that we have to get the water 
from Punjab and biili from f̂njab. That 
is why I am happy that we are together.

I do not want to say anything more 
except one little thing. In this House 
many hon. Members yesterday and today 
have made appeals for the unity of our 
country. I join all those Members who 
have spoken in that tone and I want to 
assure this House that so far as the peo
ple of Rajasthan are concerned, in any 
sacrifice that is demanded from them for 
the unity of the country, they will not 
be lagging behind. I want to say that 
in any step that is taken for the unity 
of India, the people of Rajasthan wiB 
stand shoulder to shoulder with the rest 
of the country.

3—97 Lok Sabha
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“The distribution of the various 
sections of the tribe points to Guja
rat rather  than to the  southern 
country as their original  home; 
in all likelihood they are descend
ed from the pre-Aryan population 
of Gujarat, which gradudly spread 
itself over the western littorel and 
absorbed the hunting and fishing 
cans of the stone age.  Certain, 
however, it is that they formed 
nide-hut-settiements  in .each  of 
these seven islets of Bombay  and 
brought with them from  Gujarat 
‘Mumbadevi’, the patron goddess of 
Bombay, who under the  title of 
*Momar is still worsl̂ped as a vil
lage goddess in Kathiawad.**
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 ̂  fift  nf 1 1% 3r#f

 ̂  ^  w  f I ^

, u®? n %

 ̂ ̂ t 9R   ̂:

‘Some idea can be formed of the 
cosmopolitan character of our city 
and the Island  by  observing that 
62 different lavages  or dialects 
are spoken within its limits.”

 ̂I  ̂?TN̂ «»n<?ii*ii  f

^   «ft I

 ̂ ̂   t :

Statistical Account of the Town and 
Island of Bombay, 1896, Vol. I,  page

“At a consultation, the 31st May 
1763, Government remark:

“As  the  Moghul, Le.  the 
Nizam’s army has entirely destroy
ed Poona, many of the principal 
traders have asked and received 
permission to repair hither  with
their families___’  This  measure
was approved by the Court  who 
writes (22nd March 1765) :

‘we approve  the measure you 
took in inviting thi? inhabitants of 
Poona to settle at Bombay’

\ ?0,0 0 0 
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ĉVc; I ̂  if anq̂

“Our shopkeepers are nearly all 
Parsis—so are our furniture nî rs 
also—but the workmen  employed 
in the manufacture of Bombay te- 
niture of such exquisite design, and, 
beyond mere carving of such indiffe
rent workmanship,  are nearly all 
men from Kutch and Gujarat. Our 
best shoe-makers  are  Chinaman; 
our stone-cutter  are all from the 
interior.  Our armourers, oiir per
fume dealers are  rriostly Persians; 
our horse dealers are Afgans and 
Baluchis. Our potters form a regu
lar organised craft and pay homage 
to a deity presiding over them, just 
as our crafts at home had their or
ganisation and patron saints in the 
days of yore....”

“The increase of population, re
corded in 1882, was partially assur
ed by the continued improvement 
of  communications.  The  Great 
Indian Peninsula and the Bombay, 
Baroda and Central India Railways 
threw out fresh lines, linked tiiem- 
selves with other and more remote 
rail-roads, until the island became 
the central terminus of a series of 
arterial railways, radiating in vari
ous directions across the continent 
of India. Communication by sea be
came yet more regular; its advan
tages  acquired  more  celebrity 
among the dwellers in the coast- 
hamlets; news of the city, and of the 
means of livelihood whiph it afford
ed,  was thereby  spread  further 
afield.”

C,\9o,ooo

'3,«;oo ̂   I

^ sff ̂  %

^  ÎTT   ̂ ̂

^ 3ft  I  fRRT t,

t • ̂    ̂ ?ft % 
 ̂ ̂   ̂  ̂  f̂tr

*ftr   ̂̂’ftv  TT
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F̂TTŴ %  ̂̂  +̂HI

T̂T̂ ̂  ft:  ftn̂ qiO qrr% 3cqr

t̂̂ft  I  T̂  g ftr ftp  ̂ ̂   STTWr̂

+ ^  I ft) ̂JTRT ̂

^̂<151   ̂  ̂  I

ofia ̂  ̂ ?ftr ̂   ̂ft̂

?rr5T ̂  d*T>lc‘r« (̂fT#) ## 3TTT̂f; ftRT 

 ̂  ̂ «Rfw ̂  ̂   t,  pi ̂ 
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Mr.  Deputy-Speaken  Lala  Achint 
Ram.

Several Hon, Members: rose—

Mr. Deputy-Speaker: When I look one 
way, the Members do not show their 
eagerness in standing. How can I judge 
whether any  Member is  prepared to 
speak or not. I would request the hon. 
Members at least to give some indication 
to me, not by the chits they have sent 
to me, but by at least standing up in 
their seats.

Shri Bansal (Jhajjar-Rewari): I  have 
given my chit.

Shri Gidwani: We are under the im
pression that we would be called because 
we have sent our chits.

Nfr. Deputy-Speaker: 1 was looking to 
my left, now 1 will come to the other 
side also.

 ̂  C. Bhatt (Bioach>: We have been 
trying to draw the attention of the Chair.

Mr. Depntŷ p̂ea&en I  realise  the 
point of the hon. Member, but he is 
not the only Member who has got this 
complaint.

Shri C. Bfaatt: You were pleased to- 
say, Sir, that we are not getting up in 
our seats. We have been getting up for 
the last two days....

Mr. I>epnty-Speaken When I looked 
up, even the hon. Member, who is com
plaining now, was not on lus legs. I did 
look tfis side. I do not say whether I 
would have really called him, but I did 
look this way.

Shri Bansflal (Jaipur) : Sir, I want to 
make a small suggestion. TTiis subject 
has been discussed for a long time. My 
suggestion is that those Members who 
have ah-eady expressed their views on 
the subject should not again be given a 
chance. They are again speaking. I think 
that is not fair. Those Members who did 
not get any opportunity to  speak in 
spite of their best efforts,  should be 
given an opportunity now.

Sardar A. S. Saiga! (Bilaspur): Those 
who are members of the Joint Commit
tee should not be allowed to speak.

Mr. Depoty-Speaken I agree with the 
hon. Member, Shri Bansilal, and I will 
request hon. Members, who have akeady 
participated in the debate on this subject, 
not to try to catch my eye now. More
over, I will request hon. Members from 
Uttar Pradesh that they should also not 
try to catch my eye. Many of them seem 
to be anxious to speak. Members from 
those States that have not been affected 
should  give chance to others  whose 
States are really affected. There are a 
large number of Members from U. P. 
If they also stand by and allow others 
to speak, perhaps it will be better and 
we may be able to accommodate more 
Members.

Sardar A. S. Saigal: My suggestion is 
this......

Mr. Depoty-Speaker: Are we to con
tinue this discussion? No further sûes- 
tions are required now. We may near 
the hon. Member, Lala Achint Ram.

Shri Jwahi Praduid (Ajmer North); He 
has spoken last time also.
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Mr. Depoty-Speaken 1 have commit
ted a mistake. Now that I have called 
him, let us hear him.

Lala Achint Ram (Hissar): I can drop 
out, if you Tike, Sir.

Mr. Depnty-Spêer: He may go on.
But, now  that a complaint has  been
made, he must be brief.
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Shri C. R. Chowdary (Narasaraôt): 
I have been listening to the observations 
made in favour as well as against the 
claims of Maharashtrians on the city of 
Bombay. I have been closely following 
the*various arguments and I have come 
to the definite conclusion that the city 
of Bombay  rightly belongs to  Maha
rashtrians. Neither  the Gujaratis  nor 
anybody else has got even a moral claim 
to say that Bombay should remain as a 
separate State.

Kuamii Annie Mascarene (Trivan
drum): On a point of order. Sir. I find 
that so  much preference is  given to 
Maharashtrians that the Kerala Sute is 
lost in the gloom.

An Hon.  Member: Is it a point  of
order?

Mr. Deputy-Speaker: She wanted to be 
heard and that has been done.

Kuamii Annie Mascarene: No ruling.

Mr. Deputy-Speaken The hon. Mem
ber may proceed with his speech.

Shri C. R. Chowdary: As reported in 
the Press, the step taken by the Finance 
Minister as a  Maharashtrian,  coming 
from that part of the country to which 
the Bombay city rightly belongs, is a cor
rect step in the right direction and for 
a good cause. He will have all the sym
pathy of all the right-thinking people 
on this issue. By making a reference to 
his reported  resignation, it is  not my 
intent to create differences between the 
Members of the Cabinet. I agree wiA 
the statement reported sometime back in 
the Press that if Bombay is to be separat
ed from Maharashtra, there is the dan
ger of that city going into the hands of 
goondas. I endorse Aat view and I en
dorse what was said by Mr. Khardekar 
yesterday. In order to avert the situation 
in which the fine Bombay city would be 
taken away from the Maharashtrians and 
come under the regime of goondas, Bom
bay should be given to the Maharashtri
ans. The only course to avert that crisis

is to pve away Bombay city to Malia-. 
rashtrians who have got a moral and 
legal claim to it. *

Speaking on Andhra Slate Bill in the 
year 1953 from this side of the House,
I was saying that the Andhras would not 
rest content unless and imtil they got 
Visalandhra. At that time we were under 
the impression that it would take about 
3 years roughly from the 1st October, 
1953 to get Visalandhra for Andhras. 
We expected that desire would be fulfill
ed when we heard about the appointment 
of a Commission for the purpose of re
porting on the reorganisation of States 
suitably. But, we did not find a com
plete recommendation for the formation 
of Visalandhra; the recommendation was 
against it and the issue was deferred for 
a period of five years. But fortunately 
for us, the hî-power committee ap
pointed to consider the S. R. C. Report 
decided the issue in favour of the forma
tion of Visalandhra.  But, the decision 
taken by the high-power committee has 
not touched another issue that has been 
left untouched by the S. R. C. I am 
referring to those parts which are  con
tiguous to  the new State of  Andhra, 
where the Andhras are in majority. That 
issue has not been touched and no deci
sion has been taken. This has highly dis
appointed the Andhras. So long as the 
Andhras who are in a linguistic majority 
living in areas contiguous  to the new 
State of Andhra are kept separate, it is 
bound to be a source of trouble from 
both the quarters. Therefore, it must re
ceive immediate attention and favourable 
consideration.

Take for instance the Mysore State. 
In Kolar District, excepting the three 
taluks of Kolar, Bangarupet and Malur, 
the Telugu-speaking popiilation is more 
than 50 per cent, and the area is con
tiguous to the new Andhra State which 
is going to be constituted. Therefore, the 
Telugu-speaking people who are in a 
majority in the Kolar District,  if they 
are left in Mysore, they will become a 
minority community and lose aU their 
rights. It would be an anomalous posi
tion.  Likewise, the  people  speaking 
Telugu are in absolute majority in Pava- 
gada in Tumkur District. TTiere has been 
constant and continuous agitation in the 
area in Orissa which we call Parlakimidi 
for its transfer to Andhra, because it is 
admitted that  Parlakimidi is a  predo
minantly Telugu area. But, by the fraud 
of the  then ruling prince,  and  the 
Soverdgn authority, it was placed in the 
Province of Orissa, which is now the
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State of Orissa. Nobody has paid any 
attention to this âtation though it has 
been there for quite a Ibng time. Nor 
has even the present party in power 
paid any heed to the agitation of the 
people that has heen there for as long as 
40 years.

3 P.M.

It is not as if Telugus sire being left 
only in Orissa and Mysore. They are also 
left in the areas which are to be con
stituted as the Maharashtra State. Areas 
which were rightly called Telengana are 
no more to be part of Telengana. They 
will be left over to Mysore, Madhya 
Pradesh and Maharashtra. Take, for in
stance, the Raichur district which can 
rightly be called a Telugu area. Out of 
a  population of  160,000, 66,000  are 
Telugus, 54,000 are Kannadigas, 27,000 
are Hindi-speaking people and  17,000 
are Marathi-speafing people. This dis
trict has not been transferred to Andhra, 
but it is being left in some other State. 
Some firkas in Yadagiri taluk are pre
dominantly Telugu-speaking  areas and 
they must be in the Andhra State. Out 
of a population of 83,000 in Siram taluk, 
36,000 speak Telugu. What is the justi
fication for keeping it in another State; 
where the rest of the population spê  
other languages. Mudhol in Nanded dis
trict which is contiguous to the Andhra 
State to be constituted, is a Telugu area 
and it is being kept in Maharashtra. In 
Siravanch taluk, out of a population of 
94,000, 48,000 are Telugus.

Apart  from this population  factor, 
there is  another, important  factor for 
consideration. The  Andhras  are  now 
desirous of having, at a future date a 
multi-purpose project on the River Go
davari with a view to develop the hinter
land that lies between the rivers Krish
na and the Godavari. Not only that. Un
less that project is taken up and con
structed, it will not be possible for the 
Andhras to give water to Tamilnad. The 
waters of Godavari can be taken further 
only if that project at Inchampalli is 
completed. Therefore,  apart from  the 
need of that particular area the needs 
of the Tamilians are  also there.  TTiis 
project is very important to us. A pro
vision including these areas I have men
tioned, may be made in the Bill as an 
addition in and to clause 3.

It  aUso important to point out that 
in the Bill, there is no provision for the 
appomtment of a boundary commission, 
to  make the  necessary  adjustments,
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which we had previously. It is incum- 
l̂ t and necessary to make this provi
sion. The hon. Home Minister,  m his 
reply,  may draw my  attention to the 
provisions in Part III of the Bill, relating 
to zonal councils. I ask, how the boun
dary adjustments could be effected, under 
these provisions, as between Andhra and 
Orissa? There will be a zonal council 
for the States in the Dakshina Pradesh, 
in which there is not, the State of Orissa. 
Therefore, under the present provisions, 
it̂ is not possible to settle any boundary 
disputes adjustment between Orissa and 
Andhra there. Likewise between Maha
rashtra and Andhra; likewise  between 
Madhya Pradesh and Andhra. So rt is 
necessary to make a provision for the 
appointment of a boundary commission 
to go into all these matters and make 
recommendations. I  submit  that  the 
Joint Committee may consider this im
portant issue and make a suitable provi
sion to enable the apjrointment of a 
boundary Commission  in  future after 
this Bill is passed into an Act.

Then, Sir,,

Mr. Depnty-Speaken The hon. Mem
ber’s time is up. No new point can be 
taken up. He must finish his speech.

Shri C. C. Shah (Gohilwad-Sorath): 
Mr. Deputy Speaker, I am very grateful 
to you for giving me a few minutes to 
participate in this debate.

Mr. Depoty-Speaker: Ten, there are.

Shri C. C. Shah; The proposals for 
territorî reorganisation which are em
bodied in this Bill have been arrived at 
and placed before the House after great 
deliberation. They are  not  proposals 
which are hastily made. Nor are  they 
proposals which  have been made with
out full consideration of every relevant 
factor. In fact, before placing those pro
posals before the House,  Government 
took the unusual, but the very wise step 
of having a full debate on the S.R.C. 
Report. During those  nine  days  of 
what we may call a Marathon debate, 
every point of view was fully represent
ed. It is not only during that discussion 
that every point of view was represent
ed fully. This is what the  States Reor
ganisation Commission itself says:

“The case for and against  the 
integration of the city in Samyukta 
Maharashtra was presented to  us 
by the contending parties very ably 
and in great detail.”
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My submission is that the proposals, 
embodied in this Bill represent, in  a 
very disputable  matter,  the  greatest 
common measm-e of agreement between 
the contending parties. That  common 
measure  of  agreement  has  been 
iirrived at after months of discussicm, 
innumerable delibeirations. Times  out 
of number the High  Command went 
out of its way to change its decision, 
even at the risk of appearing vacillat
ing and weak in order to accommodate 
views which they thought they  must 
try to accommodate as much as  they 
pwsibly can. As late as February this 
year, the Amritsar session of the  Con
gress unanimously endorsed  the deci
sions which are now before this hon. 
House. I respectfully submit, in spite 
of the heat generate in this  House, 
that not a single new argument has been 
advanced, not a siîe new factor has 
come forward  which can  make  us 
change that decision.  It may be that 
people have changed their views here 
and there for reasons which we  need 
not probe into. In spite of the geo-poli
tics of my  hon.  friend  Shri  Feroze 
Oandhi—I am sorry he is not here— 
his idea of hinterland seems to stop 
where the borders of Gujarat begin. His 
vision is very limited. That is all I can 
tell him. But,  I  say, this hinterland 
business is not a new thing. If  you 
read the S.R.C. Report, it will be  seen 
that they themselves have referred to it. 
Geography, history, culture and  what 
not, every single factor which (̂uld be 
brought to bear upon this question  has 
been brought out. After considering all 
these things. Government has  come to 
this decision.

the city of Bombay is to have a bilingu
al State, and secondly that Bombay can
not be part of a uniKngual State. These 
are the two unanimous conclusions of 
every committee, of every commission, 
of die Government, of the Congress, 
and of everybody else.

The JVP Committee had said that  to 
make Bombay part of a unilingual State 
would mean its rapid deterioration;  it 
will mean loss not only to Bombay, but 
it will be a national loss, it will be a 
national calamity. It is not that I  am 
speaking for Gujarat only I am speak
ing for the whole country  when I say 
that to make Bombay part of a uniling
ual State will be a national calamity.

Shri V. P. Nayar: That is what you 
think.

Shri C. C. Shah; These two conclu
sions were arrived at by every commis
sion.

An Hon. Member: That is only his 
opinion.

Shri  Kanavade  Patfl (Ahmednagar 
North): How will it be a national cala
mity? Let tiie hon. Member please ex
plain it.

Shri C C. Shah: I have got only ten 
minute’s time, and therefore I  do not 
like these interruptions.

Mr. Depnty-Speaker: Hon. Members 
shall have to hear him patiently. It  is 
the hon. Member’s opinion that  we 
have to hear now.

What is the new thing that has hap
pened after that? Riots in Bombay; in- 
timidaiion, threats of  non-co-operation 
threats of resignation. Is that a  factor 
which will make us change our decision? 
It is said, look at the intensity of our 
feeling. I do recognise the intensity of 
feeling. But will you also look at  the 
intensity of feeling of others, or will 
you only consider the intensity of feel
ing of yourselves and none else? This 
is a matter which was very difficult  of 
solution. This is a matter which exer
cised the ingenuity and mind  of  the 
best of people in this coimtry. Commis
sion after commission, people who were 
most disinterested, who were impartial, 
and who had nothing whatever to  do 
with this issue have come to two conclu
sions, firstly that the best solution  for

Shri C. C. Shah; This best solution 
which the SRC recommended is reject
ed by Maharashtrians. By rejecting  the 
best solution which S.R.C. recommend
ed, can compel us to accept the  worst 
solution?

Mr.  Deputy-Speaker:  If the hon.
Member  addresses  me,  perhaps  he 
would be safe.

Shri C. C. Shah: I am sorry. By re
jecting the best  solution  which  the 
SRC recommended, can Maharashtrians 
compel us to accept the worst solution, 
the worst solution being that Bombay 
should become part  of  a  unilingû 
State? Now, what have our  Govern
ment done? They have found a via 
media, and that via media is to preserve
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[Shri C. C. Shah]

Bombay as a union territory for  the 
benefit of all, and not to put it in either 
the one State or the other.

Now, people go on saying, “We want 
justice to be done”. I say, should jus
tice be taken to mean that ‘Until you 
concede hundred per cent, or sixteen 
annas in a rupee of what we consider to 
be justice, no justice is done to us’? I 
respectfully submit, that in that man
ner, appeasement will never satisfy any
body.

Let us take their demands and see 
how they have been conceded. Every 
time they have made any demand,  to 
the utmost extent, efforts are made  to 
concede it. Do they still say, ‘We  will 
accept any decision which  the  High 
Command gives in  this  matter? Are 
they prepared to accept and declare un
equivocally here and show that ‘What
ever may be the decision,  whether 
favourable to us or unfavourable  to 
us, we shall accept it, we shall faithful
ly abide by it and carry it out’?

Shri Bĉ wat  (Ahmednagar South): 
After all, it is the High Command which 
will decide.

Mr. Depoty-Speaker: Let these things 
not be decided in this way,  because the 
hon. Member has got  only a  limited 
time.

Shri C. C. Shah : Now, what have you 
done? Every  now  and  then,  Shri 
Shankar Rao Deo says, ‘I  shall accept 
the arbitration of the Prime Minister on 
everything except on the issue of Bom
bay; I do not trust him there’. Now, 
appeals are made to the Prime Minister 
to do them justice. Is it not the Prime 
Minister who has come to this conclu
sion? Is it not the Prime Minister who 
has said in the WP report that it would 
mean the rapid detenoration of the city 
of Bombay if it were made part of  a 
unilingual area? Was it not the  Prime 
Minister who m the JVP report  gave 
an unequivocal pledge to the people of 
the country that under no circimistan- 
ces—if Bombay State is distintegrated— 
would Bombay become part of a uni
lingual toa? That is the pledge xŝch 
the Prime Minister gave, and that is the 
pledge which the presidrat of the Con̂ 
gress gave. That was the pledge whidi

the Deputy Prime  Minister of  India 
gave. Ahd that is llie pledge on whidi 
the country has acted.

You talk of the intensity of feeling. 
Gujarat has been associated with Bom
bay for centuries, as long as, as intense
ly as, and as intimately as Maharashtra 
has been associated with it. There  is 
not a single village, or a single  town 
in Saurashtra, Gujarat or Kutch, whose 
economy does not depend on the pros
perity of Bombay. Every village  and 
town in Gujarat dep̂ ds on tl̂ city of 
Bombay. Ask my Mend Shri Bhawanji 
whether  there is a singje  village  in 
Kutch which does not depend on Bom
bay, Speaking for Saurashtra, I  can 
say that there is not a single village 
which does not  depend  on  Bombay. 
Similarly,  undoubtedly,  Maharashtra 
also depends on Bombay;  the people 
of Maharashtra depend upon Bombay. 
So, both of us are intimately connect
ed with the city of Bombay. All  that 
Government have  done is  that  they 
say: ‘We shall preserve it for the bene
fit of all. It is talked as if to separate 
Bombay from Maharashtra is to sepa
rate the head from the body. It is equal
ly so in the case of Gujarat. Bombay 
has been the head for Gujarat as weU. 
If you talk that way that it is like sepa
rating the head from the body in  the 
case of Maharashtra then I say that it 
is equally so in the case of Gujarat as 
well.

People seem to think as if when Bom
bay becomes a union territory, a sort of 
Chinese wall will be  erected  around 
Bombay, where none can come, as  if 
the people from  Kolaba and Ratnagiri 
will be driven out of Bombay, as  if 
the people of Ratnagiri and Kolaba are 
the people who are going to suffer. I say 
that Bombay is being preserved for the 
benefit of all, in order that it may  not 
exclusively go to one party, to the dis
advantage of the other. It is inherent in 
a linguistic State that a dominant lin̂ 
guistic group seeks to gain economic 
advantages for itself by using all poli
tical means at its power. That is  the 
very formative principle of a linguistic 
State. None can blame them for  that. 
Linguistic States are  formed on  that 
basis. And everyone who does not be
long to that linguistic group is an outsid
er, and therefore he is treated with  a 
sort of  inferior  citizenship. That  is 
why Government do not want that  so 
far as Bombay is concerned, those who 
have lived in  Bombay  for centuries 
should suffer.
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There "was only one man in Maharash
tra who told die truth,  and that was 
Appa  Patwar&an. He said, ̂ at
is wrong with this decision of the Gov
ernment of India? Two sons quarrel be
tween themselves about a joint property 
which they have built up as a result of 
the efforts of centuries; so, the father 
says, all right, if you cannot come to 
an agreement between yourselves, then 
I shall keep the property for the benefit 
of all, until such time as you come  to 
an  agreement. Are  the Union  Gov
ernment going to discriminate  against 
the Maharashtrians? Are  the  Union 
Government  going to  say  that  the 
Maharashtrians will not get the benefits 
out of their connection with Bombay 7 
Have the Ministers of the Centre even 
gone to the length of saying that *My 
constituency will  suffer,  therefore,  I 
resisn ? What is it that we have come 
to? ̂

I respectfully submit in all humility 
that this is the correct decision,  the 
only correct decision  which  can  be 
made in the circumstances. Undoubted
ly, it is the right decision.

Deputy-Speaker

Shri  H.  G.  Vaislmav (Ambad):
‘Crack’ or ‘correct’ decision ?

Shri C. C Shfdi: I say that that is 
the correct decision. For having utter
ed this truth  in  Maharashtra  what 
has happened  to  Appa  Sahib Pat- 
wardhan ? His ashram was burnt.. In 
Maharashtra, none dare to tell the truth 
today. But sitting here when the future 
historian of India comes to write about 
us, about the reorganisation of the States, 
and about this decision  in  regard to 
the city of Bombay, shall it be said of 
us by him that only one city in India, 
which is the mirror of the life of India, 
where every man  feels,  This is  my 
home’, and where none feels himself to 
be an outsider, a city of which we  can 
be proud, a city  which is our inter
national window to the world, has been 
preserved for posterity, that even in this 
linguistic fury, in this linguistic mad
ness which had seized us, we have  re
tained at least one spot where  every 
man in India will say. This is my home, 
this is India*?

It is not only for  Gujarat  that  I 
{Jlead. It is for the nation that I plead 
that Bombay is the pride of the nation, 
and Bc»nbay shall remain the pride of 
the nation.

Shri C Bhatt: Mr.
Sir,...........

Siiri Jwala Prashad: The Speaker had 
stated that those  Mraibers  who  had 
spoken last time may not stand now. 
Shri C. C. Shah had spok«i last  time 
also.

Mr, Deputy-Speaker: Shri C, C. Shah
did speak on the last occasion. I had 
noted that, but I should like to tell the 
hon.  Member that the  'members of 
Gujarat had decided and they had sent 
a chit to me to that  effect,  that  he 
should be called. Therefore, I could not 
help it-

Shri Jwala Prashad: Ajmer is going 
to lose its separate identity now,  and it 
is going to be  merged. So, I  would 
request that I may also  be  given  a 
chance to speak.

Mr. Depoty-Speaker: The hon. Mem
ber should resume his seat now. I have 
called upon Shri C. Bhatt

Shri C. Bhatt: I was amused to hear 
the speeches made here for the last two 
days on the floor of this House. Speak
er after speaker had pleaded that Bom
bay should be included in Maharaditra, 
I do not know what has happened so as 
to change their minds suddenly. They 
are coming and saying that they  are 
helping the Government in solving the 
problem. But what do we  find? Are 
they really coming  and  helping  the 
Government. . . .

Shri Yelayadhan: Address your own 
group.

Shri C. Bhatt; I welcome Ms Bill. I
shall give my reasons for doing so.

Mr.  Deputy-Speaker:  If the  hon.
Member enters into these controversies, 
he would be losing his own time.

Shri C. Bhatt: I rise to support the 
State Reorganisation Bill that is before 
us. Speaker after speaker from the Op
position has spoken for the inclusion of 
Bombay in Maharashtra. I can under
stand it, because for the veiy existence 
of their parties, they have to speak that 
way.

On this side  when I  was  hearing 
Swami' Shri Ramananda Tirtha, I  was 
amazed and astonished. He says: ‘I am 
open to correction. I am open to con
viction’. Well, judgment after judgment
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verdict after verdict, has gooe  against 
Maharashtra's case  for Bombay. The 
Dar Commission  had  reported  that 
Bombay should not  be  included  in 
Maharashtra. The JVP Report also was 
against  Bombay’s inclusion in  Maha
rashtra. Then the Working Committee’s 
decision was there. Later there was the 
SRC Report. Now, what more does he 
want for his conviction and correction?

But I knôv there are people  who 
always speak something and then  they 
back out. So many things have  hap
pened in Bombay. There were riotings; 
there were molestations  of  women. 
We are all here. We say that ‘Let  us 
forget it’. My hon. friend. Dr. Suresh 
Chandra, said yesterday, ‘Done is done’. 
Well, I put it to the House: if our own 
children and our own sisters had  been 
treated like this, what would we have 
done? If the honour and self-respect of 
our women had been violated this way. 
what would we have done? These  are 
the things that  have  happened. And 
these things have happened even before 
Bombay became a part of Maharashtra. 
Can you imagine  what  will  happen 
when it goes to Maharashtra?

Shri  Kanavade  Patfl (Ahmednagar 
North): May I ask, with your permis
sion, as to how these things are  rele
vant? ■  •

Shri C. Bhatt: The Maharashtrians 
are very clever people. They think that 
the prestige of Maharashtra is  at stake. 
They have put up Shri Shankarrao Deo 
as their spokesman. Now, Shri Shankar
rao Deo has a very dubious behaviour. 
He was in the Congress. Then he went 
to constructive work.

Mr. Deputy-Speaker: Why should the 
hon. Member describe him in that man
ner?

Shri H. G. Yaishnav: Can the hon. 
Member speak in that manner (Inter
ruptions) .

Mr. Depnty-Speaker:  Order, order.
The hon. Member should also avoid re
ferences to particular individuals.

SM C. Bhatt; Yesterday Shri M. D. 
Joshi referred to Shri Shankarrao Deo 
and it is in reply  to  that  that I  am 
makmg this reference.

Mr. Depnty-Speaker: All right. We 
have got it. He may proceed further.

Shri C. Bhatt: They have selected a 
fellow like Shri Shankarrao Deo  and 
made him a scapegoat  of  the  whole 
situation. He goes to the Sarva Sevŝ 
Sangh, thence to Bhoodan.  There he 
preaches bhoodan. He goes  to  every 
part of the country and says :

But when it comes to Bombay, he will 
say,  ‘This bhoomi is for Maharashtra. 
Bombay is for Maharashtra’.

Swami  Ramananda  Tirtfaa (Oul- 
berga): I take strong objection to this.

Shri C. Bhatt: They have selected
Shri Shankarrao Deo, a very  fine fel
low, a very nice fellow.

Shri Kanavade PatO: These are all 
irrelevant.

Mr. Deputy-Speaker: I do realise
that a particular gentieman is respected 
and honoured. That is good. But  so 
far as his political career or other things 
are concerned, if his opponent discus
ses them, we shall have to be patient to 
hear him also. The dignity of the House 
lies in this that toleration and tolerance 
are there. Unless we have  toleration 
and tolerance, democracy cannot work.
I would request hon. Members to  be 
patient, though such remarks may  not 
be agreeable to them. I would  also 
request the hon. Member not to  refer 
to him in such terms.

Shri Altekar (North Satara):  Why
should a person, who is not here  to 
defend himself, be  attacked  in  this 
fashion?

Mr. Deputy-Sp̂ er: I have ab-eady 
said that his political activity and other 
matters are  discussed. There is  no 
harm in that

Shri C. Bhatt: I will leave that point 
there and go ahead.

Why do Maharashtrian people  want 
Bombay? I will give the reason. They 
have published a small pamphlet. They 
say, *We want a homeland; we  want 
an  economic  homeland’. Now  Sir! 
There are two brains in India in con
nection with this problem. One is  the 
hon. Member for Poona Central Shri 
Gadgil, and the other is Professor Gad- 
gil. They have given a slogan to  the 
Maharashtrians: Sir, when I speak about 
Maharashtrians,  I  am  not  speaking 
about those Maharashtrians at large, I
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am not speaking about the Maharashtri
ans who are very smocent people; I 
am referring to those Samyulcta Maha
rashtrians only. There is a slogan given: 
’injustice, justice denied*  and all these 
things.

In the pamphlet which is in my hand, 
there is a jehad against Gujaratis. They
say:

“Maharashtrians have taken  bit
ter note of the fact that statements 
of all Congress leaders, whether 
on the radio or in the Press, are 
Uniformally,  conspicuously  and 
mysteriously lacking in  any rea
soning  whatsoever,  as  to  why 
Bombay should not be wedded to 
its legitimate homeland. There  is 
every  jargon  of  interprovincial 
differences, virtually meaning strong 
objection from capitalists,—”

Now, mark the words—

“capitalists Gujarati banias"'.

That is how they have  declared  a 
jehad against Gujaratis. I do not know 
why Shri Gadgil chose only the Guja
rati capitalists and banias.  There are 
capitalists in Bombay; they are Euro
peans, Parsis, Christians  and  others. 
I do not know why those capitalists are 
not chosen by Shri Gadgil. Sir, he says 
that Gujaratis are by and large rich peo
ple. Well, Gujaratis are not so rich. I 
wish Gujarat was rich. ♦ * *

Yesterday, one Member from  the 
Opposition—most probably  Shri Khar- 
dekar—̂was  telling  us that  they have 
the blood of Shivaji in them. Well, Sir, 
Shivaji was a great man.  He was  a 
great  builder of an Empire.  We  all 
know that. But if they have the blood 
of Shivaji in their veins, with all due 
respect  to  them,  I  will say  that 
Shivaji after all  was a human being. 
Shivaji had his vices and virtues both 
as a human being has.  But they have 
not adopted the virtues of Shivaji*

You will realise. Sir, and the House 
will realise, the pangs that we  have got 
inside- They have been  issuing  such 
pamphlets.

Mr. Depoty-Speaker; The hon. Mem
ber’s time is up.

Shri C. Bhatt: I thank you for giv
ing me an opportunity to speak.

Shri Bansal: Mr. Depû-Speaker, 1 
am thankful to you for giv̂  me this 
chance to participate in this debate. I 
am sorry that this historic moment  is 
not being utilised, by some Members at 
least, in a manner in which it ought to 
have been utilised.

Pandit K. C. Shanna (Meerut DisU. 
—̂South): Is the hon. Mraiber a judge 
of other Members?

Shri Bansal: In my opinion, this is 
the fifth biggest thing that is happening 
in our country after ind̂>endence. The 
first thing was the merger of the States; 
the second was  the  adoption of the 
Constitution; the  third was  our elec
tions; the fourth was our first Five Year 
Plan and now, this is the fifth, that is, 
the consolidation of India in the reor
ganised Indian States.  I do hope that 
this occasion will be ultilised by aU the 
hon. Members in this House to see that 
this reorganisation takes place in a way 
that the foundations for the future of a 
happy India are laid. It is  from  that 
point of view that I will examine  the 
Bill before the House.

From the discussions that have taken 
place on the floor of this House, I see 
that there are, in the  Bill  both  the 
seeds of disruption and of consolidation. 
I am glad that the seeds of disruption 
are not so many as those of consolidâ 
tion and it will be my attempt to show 
how such seeds of disruption can  be 
rooted out and how all the forces that 
are for consolidation of our indepen
dent India are given greater strength.

For example, I am happy to see that 
the country will be divided  into five 
zones. I think this is a factor which 
will lead to the greater  consolidation 
and unity of our country. I hope  that 
the Members of this House will  give 
some greater thought as to  in  what 
manner these five zones will be working 
in future. I am very sorry to see that 
there is scepticism and (Ejection  ex
pressed from some quarters about these 
five zones; but, as far as I am concern
ed, I think they are new foundations for 
the future of a prosperous India.

[Pandit  Thakur  Das  Bhargava 
in the Chair]

When I sp(̂e on the subject on the- 
last occasion, I had said that we must 
try to eliminate from the Bill all such.

• Êvimged as ordered by the chair.
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uncertam factors that might Imger m 
our minds. One such uncertain  factor 
has been removed, that is, Telengana. I 
am glad that Telengana has been merg
ed with Andhra.

Another  uncertain  factor  was Ae 
future of Punjab. It is gratifying that 
an agreement has been arrived at and I 
hope it will work in future. But,  my 
difficulty with regard to that solution is 
that some people think that  by  the 
formation of the regions, our differen
ces might get accentuated. It seems that 
while the  discussions were  going on 
between the High Conmiand and  the 
Akalis and the representatives of  my 
area, there has been a meeting of minds. 
I hope that these regional councils will 
work in such a way that there is  a 
meeting of the hearts also and that this 
factor of uncertainty that I see will no 
longer be there. That will happen only 
if 1̂ of us work the scheme of  this 
Bill in a determined manner  so  Aat 
what we decide today is not raked up 
again and disturbed.

I was particularly glad to note  that 
Loharu, which was sought to be separat
ed from Punjab, will no longer be sepa
rated. 1 am also glad that Punjab and 
PEPSU are being integrated.

There have been demands on the floor 
of this House  that  the  area of Delhi 
should be enlarged. I speak on  this 
subject because  those who speak  of 
Delhi being enlarged  must have,  in 
their minds, only one area, namely, that 
of  Hariana {Pandit K. C. Sharma: 
Western U. P.) or of western U. P. as 
my hon, friend reminds me, if they are 
willing to join.

Pandit K. C. Sharma: They are not.

Shri Bansal: But, you cannot force 
an outsider to come to you. I do  not 
understand this appeal for Lebensraum. 
My hon. sister, the other day, said that 
the population of Delhi was increasing 
and, therefore, the area of Delhi must 
increase* But, I want to ask her whe
ther it is not a fact that the population 
of our entire  country is increasing? 
The population of all the States is in
creasing.  The population of my State, 
the Punjab, has increased. Can we say, 
simply because our population has in
creased, therefore, more area should be 
ta<  ̂on to us? {Interruptions).

1 am one with her in her demand for 
a democratic set-up for Delhi. I  am 
very sorry that the Government of India 
have not been able to see their way to 
give democratic rule to the States like 
Ddhi and Himachal Pradesh, and also 
the city of Bombay. I would  suggest, 
with all the emphasis at my command, 
that all these  Union  territories  are 
given a democratic set-up. We  cannot 
afford to let some of our arê remain 
under democracy and some under bu
reaucracy. I thî  those days are past 
when the population, howsoever small 
it may be, can be satisfied by being rul
ed by a bureaucratic set-up. I  would, 
therefore, appeal with all the emphasis 
at my command, that the Government 
of India should reconsider this  matter 
and try to secure a democratic set-up 
for all these territories. I do not  also 
like the name of Union  territory.  I 
think we can give  a  better  name. I 
think this name smacks something  of 
colonialism {Interruptions).  Certoinly, 
we can find a much better name  than 
Union territory. I am sure the  House 
can apply its mind to it and give some 
more honourable name so that my hon. 
friend to the left, Shri Radha  Raman, 
does not suffer from the kind of feeling 
he has.

I had a number of other points  to 
speak but, as my time is up, I will not 
take more time of the House. I  will 
only say that there are certain clauses 
of the Bill on which I had something 
to say but I hope I will be allowed  to 
present them before the Joint Commit
tee in a written statement.

TRT TOT W

 ̂̂  \  ̂  ̂   ^  I, TO

3?̂ fsPTf  t ̂  ̂  ̂ +̂̂1
r̂nrr̂ ̂  ^

 ̂ wrtt ̂ i

TT5IT  4̂̂16H % ^

#5t)  %  T?: Wm |   I
r̂r

% ̂    ̂   t I ^ ̂
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M  î TW   ̂   I  12T  ̂ ̂   ̂rr̂ ^

 ̂  ̂ HTf I 1̂ ̂  

%75tzr ¥̂?̂!p: ¥t 5ft% ̂    ̂ ̂  Hwr

r̂mir  =̂  ̂  ̂  r̂teirf ̂

 ̂ ^ ̂STTcTT ̂  ̂
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Dr. Gangadhani Siva (Chittoor—Re- 
served-Sch. Castes): I would like first 
to congratulate the hon. Home Minister 
for having brought forward this  Bill 
for consideration here. I call this Bill 
a sacred one, which is delivered from 
the sacred hands of our beloved Minis
ter, with his magnetic personality above 
^ Members of the House. It is sacred 
in the sense that it is a Bill which is  to . 
guide the destiny of India to  a  pros
perous stage and which is to guide the 
future generation.

Shri  Chattopadhyaya  (Vijayavada):
Not only destiny but density.

Dr. Gangadhara Siva: A man of his
calibre may know that. I shall be failing 
in my duty if I do not compliment  the 
authors of the S.R.C. Report. They are 
all eminent people of  great qualities, 
academically well qualified, mature poli
ticians and above all they do not belong 
to any party. I call them the modem 
Trimurtis, Brahma, Vishnu and Mahe- 
shwara, who have carved the map  of 
India for its prosperity, unity and inte
grity and above all, for the develop* 
ment of the various States. It is on the 
persistent demand of the country that 
the S.R.C. came into existence and they 
have done the job to the best of  their 
ability. I do not know the reason why 
the Members in the Parliament who are 
representing various constituencies and 
who were somewhere  affected started
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their violence which, ultimately, ended 
in arson, looting and murder of officials 
who are the  custodians of  law  and 
order. The whole world is watching as 
to what repercussions would take place 
in India—whether it would end in dis
ruption and disunity. In particular, one 
of our immediate  friends,  who is  a 
chicken-hearted fellow and whose object 
is to indulge in scandals about  India 
and spoil the fair name of India, is also 
watching. {Interruptions.)

An Hon. Member: Who is he?

Dr. Gangadham Siva: It was Andhra
which pointed to the world that  India 
stands for democratic Government and 
socialist pattern of society under  the 
leadership of our beloved Prime Minis
ter, who is the peace messenger of the 
world carrying the banner  of  Panch 
Shila. I come to my own subject, with 
regard to Bellary.

An Hon. Member: It is not his own
subject; it is a general question.

Dr. Gangadhani Siva: Bellary is my 
contiguous area, belcmging to  Rayala- 
seema for centuries together. The exis
tence of Tungabhadra  project is  on 
account of the labour, blood and sweat 
of our great Andhra leaders. The Chief 
Minister of Mysore has cast his evil 
eye on this most unfortunate part  of 
the country. It is the most unfortunate 
land on  the  face of earth which,  I 
remind this Parliament, is forsaken by 
God and forgotten by the Government. 
During the recent  famine, it is  our 
beloved Prime Minister who  diverted 
military resources  to sink  wells  and 
rush food to the needy. Where were the 
Mysore people at that time? How can 
they claim Bellary now? It is nothing 
short of territorial ambition. Under these 
circumstances, I have been sent with a 
special mandate by my electors to ham
mer the Treasury Benches. {Interrup
tions.)

Mr. Chairman: Order, order. I have 
only heard the last words:  “hammer
the  Treasury  Benches”.  I  am  very 
sorry that the hon. Member should use 
those words. I do not think he  has 
anything in his mind like that. I  will 
request him to kincfly weî his words 
before he utters them and not to  use 
such expressions in future. {Interrup
tions.)
4—97 L. S.

Dr. Gangadhara Siva: I have no such 
intention. Let them polish their minds 
and revise their decision in favour of 
Andhra’s claim over Bellary.

Shri Tek Chand (Ambala-Simla): It is 
right to remember that first things must 
come first What was the idea that was 
at the  back of the  minds of  those 
who thought of the reorganisation of 
the States. The basic idea was that there 
should be greater unity in the country. 
The country should be made abscdute- 
ly secure and there should be a fillip 
and impetus  given to  its  economic 
growth and development.

In order to appreciate  the  subject- 
matter of this debate, it will  be  well 
worth our while to cast our eyes for a 
moment, beyond our borders. What is 
happening there? That will give us  a 
good lesson and that will tell us the cor
rect approach to the problem that is be
ing debated here this afternoon. Pakis
tan has realised that it is dangerous to 
remain devided as she was.  Pakistan 
cannot, with  equanimity tolerate  the 
growth of this country as a first-class 
nation having a voice in the affairs of 
the world. There is the cry of jehad 
there. Seventy per cent, of her Budget 
funds are bemg devoted towards arma
ments. There is the American  arma
ments aid to boot. The tribesmen want 
permission to invade Kashmir. Certain 
western powers, for the purpose  of en
circlement, want bases nearabout Kash
mir. This is the state of affairs. Let us 
borrow a leaf from the book of Pakis
tan; Pakistan has a sermon to preach to 
us. What has she done? In West Pakis
tan, there were four States—̂ West Pun
jab, North  West  Frontier  Province, 
Baluchistan and Sind. {An hon. Mem
ber:  Bhawalpur)  My  friend  adds
Bahawalpur. They have been  merged 
into one unit.

What do we find here? Fissiparous 
tendencies have  developed—̂ We want 
division on lin̂istic basis, division  on 
racial basis, division on petty territori
al basis. The growing need of this coim- 
try is this. All those forces that  seem 
to thwart our progress towards unity, 
which jeopardise our security,  which 
stand in  the  way of  our  economic 
growtĥ —all these  forces  should  be 
curbed, if they cannot be totally exter
minated. These fOTces are  raised  by 
linguistic fanaticism. Some people are 
hungry for loaves and fishes for several 
tittle gains for office and posts. They
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[Shri Tek Chand] 

want to cling to their posts likêleech- 
es. With that object, the cry and the 
slogan are raised—Slanguage in danger, 
petty territories in danger, culture  in 
danger. The  growing  n  ̂ of  this 
nation is big territorial units. I endorse 
every word of the speech of the  hon. 
Shri Giri this morning when he  said 
that we did not want Bombay or Maha
rashtra or Punjab or Bengal but  five 
centralised zonal States.  That is what 
we want.

Talking nearer home, so far as the 
border territories are concerned,  the 
territories which will be the first  to 
bear the burnt of jehad, if any, should 
be strengthened,

4 P.M.

Therefore, a  strong  Punjab,  with 
PEPSU, with Himacĥ Pradesh,  with 
Ddhi, with Jammu and Kashmir even, 
is most desirable. We want  common 
plans for our rehabilitation, we  want 
common schemes for our development, 
we want common measure for our in
dustries and for our economic growth, 
and we want common defence so  far 
as the territories may be in danger in a 
particular manner. Only then it will be 
possible for us to conceive of the ideas 
of one nation and, one  country. Let 
there be a big State, a big territorial 
unit, where there are not one or  two 
but  multilingual  units. That  is  the 
necessity. But we are talking of  things 
not at all germane to the unity of  the 
nation. We are talking of matters which 
lead to  parochial  patriotism,  which 
lead to fissiparous tendencies, which lead 
to balkanisation of the nation. This rot 
must be stenmied, whether it is on the 
basis of Punjab Hindus versus Punjab 
Sikhs or on the basis of Maharashtrians 
versus Gujeratis.

Sir, talking of Punjab, great wisdom 
has been shown by our leaders,  great 
tolerance has been shown in permitting 
certain'interests to come and have pour- 
parleys, those who have been abusing 
them rît and left to those who have 
been criticising them in a most violent 
manner. They had long palavers with 
them. They endeavoured even to placate 
them. I am not sorry so long as  the 
idea that our leaders had in view has 
been achieved, so long as other interests 
have been satisfied. But I do hope that 
once satisfaction has been secured, that 
should not be treated  as  a  stepping

ôund for greater demands, for open
ing their mouths still wider, to  the 
detriment of greater national interests.

An hon. Member said—I am refer
ring to my hon. friend Lala Achint Ram 
—̂ttiat there were three parties, speak
ing broadly, who seem not to be satis
fied. Today there is a party who style 
themselves as, may be followers  of 
Maha Punjab or Jan Sanghis. Whatever 
it is, they have not got any particular 
name. They are keen to see that their 
point of view is heard; may  be, that 
they are asking for things that cannot 
be, under the circumstances of the case, 
panted to them in toto. Nevertheless, 
if they are dissatisfied,  at least give 
them a hearing.  Let them  have the 
satisfaction that their iwint of view has 
been heard and examined. After their 
point of view is heard, if a decision is 
arrived at, that is more than enough.

There have been protests  made on 
behalf of two territories in the speech
es made today—̂ Delhi and  Himachal 
Pradesh. Their attitude seems to be the 
attitude of a boy who  wants to  eat 
the cake as well as have it. They  feel 
that they are being derived of benefits 
of a democratic institution. I concede 
that. But it is for Himachal Pradesh, 
with their 11 lakhs population,  to go 
and join the bigger unit and enjoy the 
democratic privileges. They say : “No 
Carve out for our 11 lakhs population 
a new State. We must have  all  the 
paraphernalia of/ a democratic institu
tion. What about Delhi? Out of a popu
lation of 18 lakhs, a vast majority of 
them speak Punjabi. They are of Pun
jabi origin. If they want a democratic 
set up then join them with Punjab.

There is one important matter and 
that is about Higji Courts. It is absolute
ly necessary that we should have big
ger High Courts. They will command 
greater prestige. It  is  curious  that, 
Himachal Pradesh  has  one  Judicial 
Commissioner’s court presided over by 
an officer of the status of District Judge, 
but for purposes of judicial administra
tion  Himachal  Pradesh  should  be 
brought under a High Court. There  is 
no politics involved in it. Therefore, it 
is absolutely  necessary  and desirable 
that for the purposes of judicial adminis
tration there should be one big High 
Court instead of small Judicial Com
missioner’s courts.



6395 States Reorganisation Bill 25 APRIL 1956 States Reor&misation BiU 6394

Lastly, I wish to say a  few  words 
about new State’s capital. I  do  not 
understand  my  hon.  friend  Sardar 
Hukam Sin̂ saying that Patiala has 
claims to be  considered  as  capital. 
Chandigarh is a place where crores of 
rupees had  been  invested  or  sunk. 
Chandigarh is now the pride of  the 
whole of India. The whole world knows 
about the newly planned capital  city 
conceived in a new style and executed 
in a new pattern. Crores of rupees had 
been spent on it. Now all of a sudden 
Patiala’s claim is put up. The result of 
these irresponsible statements made by 
certain responsible people is that  there 
is  consternation  which  retards  the 
growth and development of that town 
whereby investors get shy and the town 
cannot be developed. The Government 
have thought  of building  Chandigarh. 
Chandigarh is going to be the pride of 
the country. There is no reason why the 
capital should be changed.

Shri Velayudhan (Quilon cum Mave- 
likkara—Reserved—Sch. Castes) :  Mr. 
Chairman, I am very happy to associate 
myself in this debate. But, at the same 
time, I am very sorry that this question 
of reorganisation of States has released’ 
forces which we never expected  and 
which would even threaten or under
mine the very stability of our nation.

When this question of reorganisation 
of States was taken up, some of  us 
Aought that it would be handled not 
in a partisan way and that it would be 
tackled in a national way. But, it was 
the will or the desire of the Party  in 
power to see that it should be decided 
or settled in a sectarian line. I must tell 
you. Sir, that for the releasing of these 
latent, anti-national,  communal, caste 
and reactionary forces in the country 
ever since the question of reorganisa
tion of States came,—I must also say, 
the tribal forces in the country— the 
Congress Party is more responsible— 
I think I can even say that the Con
gress Party alone is responsible. They 
should not blame  anybody else now. 
During these days we were witnessing 
the heat produced in this House. How 
and between whom ? It is not between 
the  Opposition  and  the  Congress 
Party,  but it is among the  Congress 
Members  themselves that the  %ht is 
going on.  This is a national  question 
and this should have been solved in a 
national way, but the Government made 
a kind of sectarian approach.

What was the basic or  fundamental 
reason for releasing these forces at this 
hour. The basic reason was that  the 
Government have not approached  this 
problem or any problem of India in Ae 
past from a  doctrinarie  stand-point. 
They have completely ignored the basic 
or fundamental  principle for building 
up a new social ord̂, or a socialistic 
society in India when they took up the 
Reorganisation. The  complete neglect 
of tlus factor is responsible for the re
lease of these latent forces.

As far as my state is concerned, we 
have got what we demanded. Perhaps, 
I think in the whole of India, in respect 
of the question  of  reorganisation of 
States, the happiest lot is the people  of 
Kerala, because we have got a Kerala 
State for which we had aspired. But we 
had never agitated in the past, because 
we knew  that the States  Reorganisa
tion was not the be-all-and-end-all  of 
India’s needs it was only a means to an 

. end, it was to build up a socialist order 
in the country. That is why we  have 
never fougjit like cocks,—as we witness 
here in the House every day—for the 
creation of a Kerala State.

I should say that there are reaction
ary forces even in that  State. Some 
Members here have voiced their claim 
for the creation of a Dakshina Desh or 
a State for South India. I do not know 
what benefit will accrue of it, imless, of 
course, it is a partisan view. Of course 
my State is under the President’s rule 
today. I could certainly tell  you  that, 
of course, within a year or so we will 
be having a Government of our  own, 
and we are very confident that we will 
be having a Government of our own 
left party too. It may not be liked by 
other parties. But  at the same time, I 
can tell you that certainly we will be 
having a Government under the Consti
tution framed by this Parliament and 
we will be woricing it better than any
body else.

Let me now come to the Maharash
trian point of view. It is a very pitiable 
thing that much heat has been produc
ed on the question of Bombay. I have 
got every respect for every Gujarati 
living in the country. The reason, per
haps, is that we who belong to  this 
generation were cradled by the greatest 
Gujarati. I must say that it is rather 
unfair to call him the greatest Guja
rati. He is the Father of the Nation, 
and we have had the fortune to have 
been born in the land where he was also
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bom. Therefore, I have always respect 
for a Gujarati, whether he belongs  to 
this sect or that sect. It is my humble 
opinion that,  whatever  sacrifices  it 
might result, we must respect and  this 
country must resĵt the sentiment  of 
the people of Gujarat. I am not saying 
that Bombay should be conceded to the 
Gujaratis or it should go to the Centre 
or  not Some  reasonable  formula 
should be evolved so that the interests 
of the Gujaratis could be conceded. It is 
not a question of the Maharashtrians 
alone. It is a question for the whole of 
the people  of  India to  look  after. 
Therefore, whatever be the rights  and 
wrongs of that question, it is my hum
ble opinion that the sentiments and feel
ings that are expressed by the Gujaratis 
should be respected and a final solu
tion should be sought in that light.

An Hod. Member: What about the 
Marathis?

Shri Yelayudhaii:  I said that the
Maharashtrians should have a State of 
their own. I stand for linguistic unit. I 
am for that.

Shri Nambiar: What about Bombay?

Shri VelayDdhtti: I say that Bombay 
should go to Maharashtra. You have 
not understood what I meant. That is 
the difficulty. I should tell you  that 
Gandhiji stood for a non-violent atti
tude towards all problems. We should 
also, in the same way, solve this pro
blem of Bombay,  otherwise there  is 
danger for us all.

I shall speak a few words now about 
the State of Delhi where from we  are 
now discussing these questions. It  is 
my humble opinion that Delhi  should 
have a democratic set-up. In the same 
way, Himachal  Pradesh  also  should 
have a democratic set-up. It must conti
nue as a separate entity..  Let us not 
always think in  terms of  big,  large 
units in the country. We have suffered 
a lot because of that In working out a 
socialistic social order it would be very 
much better to have a number of small
er States. Take, for example, a  small 
State like Vindhya Pradesh. It has made 
wonderful d̂svelopments in the last five 
years’ tune. I must say that no  State 
in In  ̂has made so much progress 
in the last five years as Vindhya Pra
desh has made. In the same way, all

the other  units  having  Legislatures 
should have separate democratic set-up 
and be separate entities.

Shri N. P. Nathwani (Sorath): I am 
thankful to you for having given me an 
opportunity to speak during this debate, 
though at its fag-end. My friend Shri 
C. C. Shah spoke about the position 
regarding Bombay. He spoke with his 
accustomed clarity of thought and ex
pression. I merely wish to reinforce hi& 
arguments by a few words of mine. He 
said ̂ at this formula which has been set 
out in this Bill regarding Bombay re
presents the largest measure of agree
ment under the circumstances  narrated 
by him. Being  essentially a compro
mise it is not likely to satisfy all aspira
tions of all people. For instance, Bom
bay is being relegated to a Centrally- 
administered  enclave. The Maharash
trian brethren who demand the inclusion 
of Bombay in Maharashtra seek to base 
their arguments partly on the ground of 
sentiment and partly on the ground of 
reason.

I shall first deal with the argument 
about the sentiment. I do realise and do 
adnut that there exists a very  strong 
feeling, and the non-inclusion of Bom
bay in Maharashtra has evoked the most 
bitter feelings  among the Maharash- 
tmns. It has led to a feeling of frustra
tion and injustice. But the most perti
nent question should be this: whether 
there is a justification about this or not. 
Who whipped up this fury? Who creat
ed this feeling amongst them? In my 
humble opinion, it was the sustained 
campaign of incitement to violence car
ried on by the linguistic tingods and 
leftist leaders.  What should have been 
their approach?

Shri Nambiar: Why leftists?

Sardar A. S. Saiga!: They are the 
main cause.

Shri N. P. Nathwani; As the time at 
my disposal is very short, I  refuse to 
take any notice of such interruptions. 
What should have been the approach 
towards this question? My learned friend 
pointed out that there was one Maha
rashtrian leader, a man of saintly charac
ter, who advised them, I shall quote his 
words, the words of that learned man. 
He said:

“When two brothers are quarrel
ling and when there is some dis
pute  regarding the property,  the
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father comes and says, *yoiir shares 
can be given to you, but neither of 
you would get the thing to which 
you are quarrelling. I myself will 
keep the property”.

This was the sentiment, the spirit, in 
which the scheme has been envisaged 
by the Congress Working  Committee, 
and then by the Central  Government 
who have incorporated this provision in 
the Bill.

It will be worthwhile  remembering 
the  advice  which  Acharya  Vinobha 
Bhave gave to us in this matter.  He 
says :

“As  a  Maharashtrian,  I  shall 
claim Bombay, but let the Guja
ratis decide.”

Let us ponder over the implications 
of this statement. He says three things. 
Firstly, he recognises the vital interests 
of the Gujaratis, meaning thereby the 
other communities.

An Hon. Member: How?

Shri N. P. Nathwani: He mentions 
the Gujaratis because they constitute the 
next most important group of commu
nity in Bombay. Not merely he recog
nises the vital interests of other com
munities, but he also proceeds to say 
that it should be decided with their 
concurrence. The third thing which is 
implied is that any solution that you 
may arrive at is to be arrived at in a 
peaceful,  co-operative  spirit. If this 
spirit or if this  approach  had been 
brought to the notice of the Maharash
trians, this fury would not have been 
whipped up.

I pass to the other ground of the 
claim, namely, the  ground of reason. 
They say it is unwise and it is unjust 
In order to examine this argument, we 
have  to  have  a  proper perspective. 
Friends after friends have stated that 
Bombay has a special  position  not 
merely  in  relation  to  Maharashtra, 
not merely in relation to Gujarat but 
to India as a whole. I do not want to 
recapitulate the whole argument. But 
when you view the  question in the 
broad perspective of national unity and 
economy, it becomes obvious that some 
special treatment has to be given to the 
case of Bombay. There is no other city, 
not even  Madras, not even Calcutta,

which can bear  comparison with the 
position of Bombay. Reasons have been 
given out. I do not want to recapitulate 
them.

Then my friend Shri Gadgil made a 
statement to which I shall presently like 
to refer. But before I deal with that. 
I would say a few words regarding the 
point raised by my friend Shri Feroze 
Gandhi. He said that Maharashtra is the 
natural hinterland of Bftmbay and that 
all the economic forces  converge on 
this point, and that therefore, Bombay 
should be made the capital of Maha
rashtra. There seems to be a lot of con
fusion in his mind as regard hinterland. 
As has been pointed out, even from the 
geographical  point of view,  Gujarat 
stands on the northern side; there is a 
very narrow strip of land which sepa
rates the mainland  of  Gujarat from 
Bombay.  He confuses  between the 
physical link and the economic link. I 
would draw his attention to certain facts 
about the true position of the hinter
land relating to Bombay, Now as to the 
question what is the total import and 
export  of commodities at the port of 
Bombay and where they come from, it 
must be remembered that the port of 
Bombay alone accounts for nearly 55 
per cent, of the total imports of the 
country and 40 per cent, of the total 
exports. In the strict sense of the term, 
the hinterland of Bombay extends far 
beyond Gujarat and  Maharashtra and 
covers a large part of the country from 
where the export commodities come and 
to which the imported articles go. In a 
vast  country like India,  particularly 
when we have undertaken the task of 
mobilising our resources through plan
ning, the economic resources are bound 
to cut across the linguistic frontiers. A 
river valley project  can run through 
three States and can bring prosperity to 
all the three regions. Any narrow con
cept of regional ownership of economic 
resources inspired by linguistic parochia
lism is bound to make nonsense of all 
concepts of planning.

Therefore,  even if it is said  that 
Maharashtra is the exclusive  physical 
hinterland of Bombay, still the broad 
picture  of  this  economic  hinterland 
should be borne in mind.

I want to say one word about Shri 
Gadgirs point. He categorically stated 
that the claim for the inclusion of Bom
bay in Maharashtra was  accepted by 
the Prime Minister and it was only a 
question of prestige for the Government
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and he wanted the Government to make 
a declaration in regard to the time-limit. 
I do not know how far it is true, but 
I want to know about this. The Prime 
Minister has stated on several occasions 
that the question can be reopened and 
reconsidered after the  recent  wounds 
that have been inflicted on Bombay are 
healed up. That means that at a later 
time, the question is likely to be re
viewed. But, does it necessarily follow 
that Bombay should go to Maharashtra? 
Is this the only alternative? Are there 
not various other alternatives also? Even 
if there are no alternatives, we want 
this assurance, namely, that whatever is 
done about Bombay will be done with 
the mutual trust and co-operation of all 
the parties concerned. If no such deci
sion is taken, 1 would say that it is a 
very wrong thing on the part of any 
hon. Member to say categorically that a 
decision has been taken or to circulate 
reports of such a tendentious character, 
because it creates all sorts of hopes and 
then it leads to disappointment, frustra
tion and bitterness. I will, therefore, re
quest the hon. Home Minister to clarify 
the position and tell us definitely what 
the intentions of the Government are in 
this matter and  whether any solution 
that may be suggested will be with the 
co-operation and consent of all the par
ties concerned.

Mr. Chairman:  Before 1 call  Shri
Laskar, I request the hon. Home Minis
ter to move his amendment.

Pandit G. B. Pant; I beg to move :

That in the motion, after “and 17 
members from Rajya Sabha” add :

“with  directions to include  in 
the Bill such  provisions  for the 
amendment of the First and Fourth 
Schedules  to the  Constitution as 
may be necessary”.

I want to submit that this amendment 
is in pursuance of the observation that 
was made by the Speaker this morning.

Mr. Chairman : Amendment moved :

That in the motion, after “and 17 
members from Rajya Sabha” add :

“with directions to include in the 
Bill such provisions for the amend
ment of the First and Fourth Sche
dules to the Constitution as may be 
necessary”.

Shri Laskar (Cachar—Lushai Hills— 
Reserved—Sch. Castes) : Sir, Assam is 
said to be unaffected by the reorganisa
tion of States. That only shows that hon. 
Members of the House do not care to 
know about Assam. I would like to sub
mit that not only  Assam has  been 
greatly affected by the reorganisation of 
States, but the unity and security and 
solidarity of the whole of India have 
been greatly affected. Before I dwell on 
this matter, I would like to draw the 
attention of the hon. Minister to cer
tain important matters.

I shall take up the question of lin̂is- 
tic minority. The hon. Home Minister 
was kind enough to tell us in his opening 
speech on the S.R.C, Report that the 
interests  of  the  linguistic  minorities 
would be safeguarded. But, we do not 
find anything in the Bill about this. It 
has been left to the Zonal Councils. I 
doubt whether  thê  interests  of the 
linguistic minorities will be safeguarded 
by the Zonal  Councils.  For instance, 
Uttar Pradesh and Madhya Pradesh will 
have one Council and if there is some 
Marathi linguistic minority community, 
its problems may or may not be dis
cussed by the Zonal Council.

As regards Assam, I come from the 
Cachar  District, which is a Bengali
speaking area and there we are still hav
ing the privilege of having the Bengali 
language in the primary and secondary 
stages. But I find that in the Constitu
tion the safeguard is given only up to 
the  primary  stage.  Therefore,  the 
Bengali-speaking minorities in my area 
may feel that in future their interests 
may not be safeguarded. I want that any 
feeling of distrust and fear should be re
moved from the minds of the minority 
communities by making some provision 
in the Bill itself.  •

I welcome the merger of Telengana 
with Andhra, the merger of Vidharba 
with  Maharashtra  and  the  proposed 
merger of Bengal with Bihar. On the one 
hand we are welcoming the formation 
of Zones, but on the other hand, we 
have increased  the number of Union 
territories from 3, as recommended by 
the S.R.C., to 7. I do not understand 
why Manipur and  Tripura cannot be 
merged with the neighbouring States. I 
find that the S.R.C.  recommendations 
and the opinion of the Assam Pradesh 
Congress Committee have been ignored 
in this matter. It is the opinion of our 
Chief Minister that, from the point of 
view of national security and the unity
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of India, it will appear clearly that the 
entire region of die North East needs 
an integrated administration and should 
form  one  administrative  homogenous 
unit so that it can be developed as a 
self-sufl&cient economic zone under a 
plan.  Our  Assam  Pradesh  Congress 
Committee unanimously adopted a reso- 
‘lution in February last demanding Ae 
merger of Manipur and  Tripura with 
Assam. It was also reiterated in the 
political conference in  Barpeta in the 
month of February.

Sfari L. Jogeswar Singh (Inner Mani
pur) : You first join West Bengal and 
Bihar; we are ready to join you.

Mr. Chairman:  The hon.  Member 
should not interfere in this way; it is not 
fair,

Shri Laskar: The S.R.C. also recom
mended the  merger of  Tripura  with 
Assam.  They also recommended  that 
ultimately Manipur should join Assam, 
but for the time being it may remain as 
a Centrally administered area. But, in 
the Bill we find that not only has Mani
pur been taken away, but Tripura also 
has been taken away. By keeping Mani
pur and Tripura away, you are inviting 
two dangers. Unsocial elements will find 
a place to work in a small area. There 
will be a demand for a separate State 
from each hill district also because the 
position is similar.  In each state of 
Manipur and  Tripura, the annual in
come is from Rs. 35 lakhs to 50 lakhs 
and the Centre gives a grant of about 
Rs. 150 lakhs. If you keep these alone 
as Union territories, what will happen 
to the other hill districts? They will ̂so 
come forward to become Union terri
tories. This is the danger. Manipur and 
Tripura want a  democratic  form of 
Government, The point is whether with 
this income they can have a democratic 
form of Government. But, this is a legi
timate demand. Therefore they will have 
to merge with Assam. Another danger 
is this. There are some unsocial ele
ments there. If we encourage this in a 
border area, in a strategic position, it is 
dangerous. Our hon. friend Shri Rishang 
Keishing said, we do not want to re
main within the  pocket of the  hon. 
Home Minister as a Union territory, we 
want responsible Government. We also 
say that they should get  responsible 
Government. They will remain in the 
lower pocket of our Home Minister. In 
these border areas, they will be detected 
for  this  movements  by pick-pockets

roaming  outside  our  border.  Some 
day a pick-pocket will come and take 
them away. That is my apprehension. I 
want the hon. Home Minister to give 
thought to this matter. While they are 
contemplating bigger States, zones, etc., 
with the merger of so many States, I 
think it will be better and helpful for 
the country if Manipur and Tripura are 
merged with  Assam.  Because  of its 
strategic position, encouragement of such 
an integrated development of this region 
seems essential in order that it may play 
its role as a strong bulwark for the 
defence of north-eastern border of the 
Indian Republic. We cannot neglect its 
development and unity. This was the re
commendation of the S.R.C.

Lastly, I would only refer to the re
commendation of the S.R.C. They said :

“While we make this recommen
dation, it is quite clear to us that 
Manipur cannot maintain its sepa
rate existence for long and that the 
ultimate solution should be its mer
ger in the adjoining State of Assam.
It is equally clear to us that, so 
long as it continues as a separate 
administrative imit, the administra
tive structure of  Manipur should 
conform to the pattern we have in
dicated in Chapter I of this part. 
We wish to repeat that, if a unit 
such as Manipur wishes to have re
presentative government at the state 
level, it must be prepared to join a 
larger unit. It cannot insist on a 
separate existence and demand, at 
the same time, substantial central 
aid not only for its economic deve
lopment ...........”

Mr. Chairman:  Order, order.  The
hon. Member’s time is up. I have rung 
the bell twice. He is not attending to 
that. He is reading a long para. I think 
he should bring his remarks to a close.

Shri Laskar: I am finishing.

“but also for the maintenance of 
expensive representative institutions
and  uneconomic 
agencies,

administrative

Therefore, I appeal to the Members 
of the House, to the Joint Committee 
and the Home Minister to take into con
sideration all the points urged by me.

swtr : ̂  ̂  wrrr ̂

% ̂   ̂  ̂  ̂  t,

5Tt ̂   fftr irt  ̂\
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f%fer̂ >̂tw +̂ld) (ĵioIm +i'̂ti ̂PHPa) 

^   <M ̂ rd+ ^

r̂rn'   ̂   ̂   ̂   ̂̂tft   ̂  IV

5^ XYM =WH # fenr ̂  ̂  i ttwfth

V tW   ^

#  «ft, 3̂̂ \oo # ̂  c;o TTT̂rfipft
 ̂ssTSfTR qffr  < N  ̂R   ̂  '<NM H1  % 

?R% T %  ̂ f̂T̂ f̂ rarfW  

 ̂ ?fR  ̂  ̂r+̂ ^M  ̂ *TFT

 ̂  ̂  <?if«t>H  ̂   ̂ nnr  ̂ R^R  4d<l  ^

R̂TTT ̂    ̂  f|̂  #  ?T HTRTT ̂

$T̂ R̂  ̂ TT̂ PPTFr # *T  ̂fiT̂TTZTT W T 

iV̂ TT ̂   t% XTSR̂ TPT % +̂ K̂Î
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Shri L. logeshwar Singh: On a point 
of information. May I know whether 
any Member from Manipur, Tripura or 
Himachal Pradesh has spoken so  far 
in this debate ?

Mr. Chairniaii: Order, order, Unfor
tunately, this is not question hour, and 
no such question can be put to  the 
Chair.
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Shri Rishang Keislmig (Outer Mani
pur—Reserved—Sch.  Tribes):  Mr.
Chairman,  yesterday,  when the  hon. 
Member Shri S. K. Patil spoke, he men
tioned the socialist  party of passing 
some contradictory  resolutions and as 
result some members resigning from the 
party. I do not know if he meant by the 
socialist party my party, or the party to 
which I belong. If that is so, such a 
thing never happened and I will just 
say that he has exhibited his own ignor
ance about the position of my party.
1 want to say that Government is guilty 
of bringing this Bill before the House 
after it was soaked in the blood of our 
nationals who were killed in the streets 
of Bombay for the simple crime that 
they wanted to exercise the right of 
self-expression.

The white paper issued by the Gov
ernment of Bombay stands witness to 
the fact that 500 times firing was re
sorted to, 2700 bullets were shot, 278 
people were wounded of whom 17 were 
women, three  babies of about three 
months old, over 100 were crippled, 72 
killed and 69 were shot above the waist, 
signifying that the police shot to kill.

There  are  charges  and  counter
charges  between the  Government  of 
Bombay and the Maharashtrian people.
I think a judicial enquiry is necessary 
because the wound has to be healed. 
Often our Ministers request the people 
to heal the wound. How can the wound 
be healed unless a judicial enquiry is 
held to sort out the faults and put res
ponsibility on those concerned. In this 
way only the wound can be healed.

To my mind, as an outsider, I feel 
that Bombay  city  belongs to Maha
rashtra  geographically,  culturally  and 
linguistically. If the Government have 
recommended that it should remain as a 
Centrally administered  territory,  they 
are playing into the hands of the capi
talists; and nothing more than that. If 
the Government speaks of democracy 
and socialism in the true sense of the 
term, then I request them to listen 
to the voice of the people. What are 
the voice of the people? The Bombay

Corporation recommended the integra
tion of the proposed Bombay territory 
with Maharashtra. Several members of 
Bombay Legislative Assembly resigned 
and were re-elected on this issue un
contested.  Several  representatives  of 
municipalities and village  panchayats 
resigned. Several  lakhs of Maharash
trian labourers in Bombay city went on 
strike and 4,000 satyagrahis have al
ready courted imprisonment and are in 
jail. The whole of Maharashtrian com
munity is prepared to go to jail on this, 
issue. I want to sound a note of warn
ing to the Government that if any leader 
of Maharashtra is trying to bargain on 
this popular issue, I say the Maharash
trians simply will not  tolerate it and 
those leaders will be  considered  as 
brokers not as leaders, and not as true 
representatives of the people. The Gov
ernment of India should take note of 
this fact seriously. Due to time limita
tion I shall leave the question of Maha
rashtra here. I would like to mention 
something about the proposed  union 
territories. The word territory smacks of 
imperialism. Why should the Govern
ment of India take away or withdraw 
the democratic right which the people 
ot Delhi and Himachal Pradesh are at 
present enjoying? I say that this is a 
retrograde step. Is it not so? Why should 
the Government of India deny the demo
cratic right to the people of Manipur 
and Tripura, who have been  fighting 
since the integration of their States for 
democratic rights? In free India, in Re
publican India, there should be no State 
where there is no Legislative Assembly. 
If Government are prepared to extend 
democratic rights even to the extent of 
villages, why Manipur, Tripura, Delhi 
and Himachal Pradesh cannot have a 
democratic set-up in their own respec
tive States. I do not understand the lo
gic of the  Government.  Often it is 
stated that all these States are politically 
backward. I wish to remind the House,
' the Home Minister and the Prime Min
ister may not like it—̂the  fact that 
Manipur was the first State to have he 
democratic set-up  in the  whole  of 
India. Manipur has a unique culture.
Is it proper to call Manipur a political
ly backward State ? It is not for me to 
answer but I would like the House to 
answer it; I also would like the Joint 
Committee to take note of it and give 
a proper reply.

There is another point. It is also said 
that these States are deficit States. May 
I remind the House of this fact that 
when Government is taking foreign aid,.
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don’t it say that there should be no poli- 
trical strings attached. The Government 
ĥ rightly done it and 1 endorse this 
view. But, when Govt, are  extending 
some financial help to its own poor coun
trymen, it want to attach all sorts of polî 
trical strings. Government say: “You 
are being given some financial aid and 
so you cannot therefore, have a demo
cratic set-up. We must control you. We 
shall send a  Chief Commissioner and 
some other officers from here and they 
must rule over you as our agent. You 
must  listen to and tolerate them be
cause you are getting  financial  help 
from us.” This  is a  great  injustice. 
Cannot Government consider us as its 
own countrymen?  When the Govern
ment ask the foreigners not to attach 
any political strings, is it proper for her 
4o attach all sorts of strings on us ? I 
think it as a matter of shame. How can 
we show our face  to the foreigners 
when we are ourselves  doing like 
this ?  Our Home Minister is a great 
democrat and he believes in socialism 
in the true sense of the word. I am sure 
he would consider our case and allow 
us to enjoy the democratic set-up which 
the whole of India has got since 15th 
August, 1947.
5 P.M.
I would say something about merger 

•of States. The talk of merger of Bengal 
and Bihar should be dropped here and 
now. Formerly, the two Chief Ministers 
talked of complete merger of the two 
States. Now, there is the talk of loose 
merger or some sort of a loose union. 
This will mean  -creating a Sub-zonal 
Council within the  proposed  Zonal 
Council. I think ythis is only a face-sav
ing tactic. I would request the Chief 
Ministers of Bengal and Bihar to come 
out openly before the public and say: 
“We have committed a mistake.” This 
is a democratic country and as demo
crats they should come out boldly be
fore the people and say that they have 
•committed this mistake in proposing the 
merger of the two States, forgive us.

The last point is regarding the border 
disputes. I want that the border dis
putes should be settled through plebis
cite. We must take the village as a unit. 
It does not mean, as the Prime Minister 
says, that we are going to extend civil 
war to the villages.  I want to reduce 
the area of disagreement and dispute to 
the minimum i.e. to the village. There, a 
Îiwite can be taken. Border disputes 

thus be settled through a pleb
iscite.
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'TT  ̂  I I  H+l'cjH

# 5T  ̂   ̂t   ̂̂

11

1%

t I,   ̂   ^

5RJK ̂  JTR ̂

 ̂ TO  i  TT̂ %

Beilin ̂  zfhRT 

 ̂ t   ̂ ̂

^ ̂Ftf̂RT ̂  f  ̂̂

^ ̂   «TT f% ̂
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Shri L. Jogeswar Singh anner Mani
pur) : Mr. Chairman, I take this oppor
tunity to express my thanks to you for 
having given me an opportunity to parti
cipate in this debate at this fag end of 
the day.

At the outset I should like to say, with 
all due respect to the hon. Home Mmis- 
ter, that the present Bill is the blackest 
Bill ever introduced in this House since 
independence so far as it relates to the 
so-caUed centrally administered territo
ries. Hitherto, these areas are known as 
Part C States. Under the Government 
ot Part C States Act, llie substance of 
democracy was  extended to  some of 
these States. There are also certain other 
Part C States where not a single subs
tance of democracy was known or was 
functioning. This condition will remain 
the same before the new Act comes in to 
operation. In Part C States,  such as 
Delhi and Himachal Pradesh, where de
mocracy was  functioning,  that demo
cracy has been robbed away by this new 
Bill. They have been reduced to the 
status of a territory. That is because of 
contempt and hatred aind unsympathetic 
attitude towards these  States from a 
certain section of the people who were 
determined  to  abolish  these  States 
gradually. Why, under the great leader
ship of Pandit G. B. Pant, Shri Jawahar- 
lal Nehru and under the inspiration of 
Gandhiji, should these Part C States be 
treated with so  much  contempt  and 
hatred, I do not know. Take Delhi. It 
has been reduced to the status of th& 
Andamans.

There is another point. Here we have 
the Part VIII, the States in Part C of 
the First Schedule of the Constitution. 
Now, in article 240 of the Constitution 
under this Part VIII, it is said:

“Parliament may by law create 
or continue for any ̂ ate specified 
in Part C of the First Schedule and
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administered through a Chief Com
missioner  or  Lieutenant-Gover
nor—

(a) a body, whether nominat
ed, elected or partly nominated and 
partly  elected, to  function as a 
Legislature for the State; or

(b) a Council of Advisers or 
Ministers, or both with such consti
tution,  powers and functions,  in 
each case, as may be specified in 
the law”.

.  [Mr. Speaker in the Chair]

This is the status provided for the 
Part C States in the Constitution, which 
gives democracy however limited it may 
be in its form and context. Now, ac
cording to the present Bill and according 
to the  amendment  proposed to  the 
Constitution, these States namely Delhi, 
Himachal Pradesh,  Manipur and Tri
pura, have been, reduced to the status 
of Part D territories. In that case, our 
position will be as mentioned in article 
243 of the Constitution. In the present 
Bill, the same article—article 243—̂has 
been copied word for word, sentence 
for sentence, without a single omission 
of any comma. In article 243, it has 
been mentioned that these areas known 
as Part D territories shall be adminis
tered by the President through a Chief 
.Commissioner or other authority to be 
appointed by him. Similarly the present 
amendment to the Constitution says that 
the existing Part C States such as Hima
chal Pradesh, Manipur, Delhi and Tri
pura should be. administered through a 
Chief Commissioner or other authority 
to be appointed by the President. That is 
to say, in the future set-up, there will 
be no democracy in these States. There 
will be no democratic set-up in these 
States—Delhi, Himachal Pradesh, Mani
pur and Tripura because any authority 
that is going to be appomted for the 
administration of these States is to be 
appointed by the President himself. In 
this aspect, there is no sense of propor
tion. I think this is against the spirit and 
. letter of the Home Minister’s reply to 
the debate on the report of the States 
Reorganisation  Commission last time. 
During the last debate, in reply to the 
debate on the S.R.C. report, the hon. 
Home Minister said :

“Thwe has been a demand on 
belialf of Manipur and also of Tri- 
purit that they  should  be given 
some voice in the management of

their affairs. I fully appreciate their 
wishes in that regard. 1 hope some
thing will be done  towards that 
end”, (pp. 1415-1416, Lok  Sabha 
debates on the report of the States 
Reorganisation  Commission—14th 
December to 23rd December 1955, 
Volume II.)

This is from the speech of the Home 
Minister, in the course of his reply to 
the debate on the S.R.C. report last 
time. The Home Minister wants to ap
preciate the wishes of the people.  But 
what are the wishes of the people of 
Manipur and Tripura? They have been 
demanding a rightful share in the ad
ministration of their States in a demo
cratic set-up for several years now. In 
1947, there was  general  election in 
Manipur before  integration.  Manipur 
had got elected legislature there before 
many other Princely States ushered in 
elected Government in their States. That 
elected legislature in Manipur was abo
lished at the time of integration for the 
restoration of democratic  set-up  the 
people have been  fighting  for many 
years now. The  hon. Home  Minister 
wants to fulfil the wishes of the people 
of Manipur and Tripura, but the pro
posed amendment of the Constitution 
is quite contrary to the spirit and letter 
of the Home Minister’s reply.

I would like to submit to the Home 
Minister that we are entirely against the 
term  “Centrally-administered  terri
tories”.  I would request the  Home 
Minister to change  the word “terri
tories” into  “States”  and call them 
“centrally-administered States”. We con
sider “territories” as something contemp
tuous. Our States have been reduced to 
the status of “territories” which sounds 
something like “colonies” and we are 
treated like depressed classes. If there is 
no difliculty in changing the termino
logy, I would request the Home Minis
ter to change the name into “Centrally- 
administered States”. I know that it is 
not the mistake of the Home Minister, 
it is the mistake of the draftsmen who 
drafted the Bill. They did not follow the 
train of thought of the Home Minister. 
They have got some bias or prejudice 
against this small territory. TTberefore, 
when they drafted this Bill, they did not 
apply their minds carefully; they actual
ly copied the provisions of article 243 
of Part IX of the Constitution word for 
word, sentence for sentence, relating to 
the administration of Andaman or other 
penal islands.
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In deciding the form of Government 
for Manipur and Tripura, why are you 
confining yourself to the four walls of 
the Indian Constitution alone? You have 
to go to other democracies functioning 
in the world. Take the democratic set-up 
in Switzerland,  U.S.A. or  Russia. In 
Switzerland there is the Canton scheme 
of Government, which is the most demo
cratic form of Government elected by 
the people. This gives maximum demo
cracy to the minimum population. The 
Canton is a federal unit of a federal 
<jovemment. Why do you confine your
self to a formula which fixes a minimum 
population for a State? That is against 
the concept of democracy. In Russia, for 
instance out of 16 republics there is a 
republican unit called Karele. It has a 
population which is less than that of 
Tripura or Manipur, but still it is a 
separate republican  unit. Even in the 
United States of  America, there are 
more than half a dozen small States, 
having a population less than that of 
Manipur or Tripura, but enjoying the 
status of being separate States on ac
count of traditions,  language, culture 
and history. Why do you forget these 
things when you make provision for 
thê Hill States? If you apply your mind 
seriously, I think this problem can easily 
be solved. I do believe that the hon. 
Home Minister can evolve a formula 
whereby the  substance of democracy 
may be extended to these ancient States. 
The formula for a democratic set-up can 
he evolved only when sections 239 and 
240 of the Constitution are retained as 
they are now, and the proposed amend
ment in Part VIII of the Constitution is 
dropped. I should like to request the hon. 
Home Minister to see that the above sec
tions are retained and the new amend- 
tnent is dropped.

Mr. Speaker:  The hon.  Member’s 
time is up.

Shri L. Jogeswar Singh: I am Push
ing. I shall tell you about the feelings 
of my people. I shall read out a resolu
tion passed by the Manipur State Con
fess Committee in a meeting jointly 
held with the members of the electoral 
college. This resolution represents the 
feelings of the Manipuris on this Bill:__

“Extracts from the proceedings 
of the joint sitting of the Execu
tive  Committee,  Manipur  State 
Congress Committee and the Con
gress  members of the Electoral 
College held on 8-4-56 with Shri 
M. Koireng Singh in the Chair.

Resolution No. 2.

The Executive Conunîee in a 
joint meeting  with the  Congress 
members of the Electoral College, 
hpe considered the States Reorga
nisation Bill, 1956 in some details. 
The Committee regrets to note that 
Ae Bill makes no provisions for 
introduction of democratic set up 
of administration in Manipur. The 
people of Manipur take it as ad
ding fuel to burning fire because 
they have been long demanding res
ponsible government and they have 
strongly resented the delay as well 
as the present degradation of the 
status of their State to that of a 
Territory.

The Committee therefore resolve 
that the Government of India be 
requested to incorporate in the pre
sent Bill provisions for introduction 
of responsible government in Mani
pur consisting of a legislature and a 
ûncil of Ministers responsible to

We are not demanding a full-fledged 
responsible form of Government.  We 
want an elected legislature and elected 
Ministers. That is aU. We do not like 
all the costly paraphernalia of a modem 
democratic set-up. We require the sub
stance of democracy to be given to this 
so-called Central̂ administered terri
tory. We do not like the word ‘territory’. 
Please drop the word ‘territory and 
call it a ‘Centrally administered State’.

Shri Bimalaprosad Chaliha: (Sibsagar- 
North Lakhimpur): Mr. Speaker, it is 
only on one subject that I thought of 
speaking on this Bill. If I have liked any
thing in this Bill, it is the proposal for 
fte establishment of zonal councils. It 
is good that we have become wise from 
our experience and we have seen the 
reality of the situation.

One thing is clear that India with 
its people possessing what may be call
ed intolerance for language cannot exist. 
It is bound to explode one day and 
bring a catastrophe. I want to be more 
clear. I say that the spirit of linguistic 
States is not conducive for the unity 
of India. In a sense it is good that the 
niost dangerous symptoms of this great 
disease have manifested timely enough, 
for us to take proper steps. What are 
we to do? The feelings of the people 
cannot be changed simply by a legis
lative measure. This is a matter which
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requires a change of outlook and under
standing and foresight. I am sure that 
when our future generations one day 
will read the history of the fights we 
have entered  into they  will simply 
take us to be fools. Therefore, it is 
desirable that we think of suitable mea
sures to integrate India in the real sense 
of the term. The provision for zonal 
councils, I feel, is a rît step because 
these will bring about better understand
ing between the people and the States 
and also a better appreciation of the 
problems. 1 am sure that this is not the 
only measure by which we could achieve 
that. But 1 have no doubt that this is 
a happy beginning.  We attach great 
hope to the scheme of zonal councils, 
and we want that it is followed and 
implemented not only in letter but also 
in spirit- We have also to see that the 
zond  councils  achieve  its  objects 
satisfactorily.

Let us now examine the functions of 
the zonal councils. These are laid down 
in clause 21 of the Bill. While there is 
enough scope for zonal  councils, in 
many respects there are certain speci
fic provisions which have been made in 
this Bill with regard to the particular 
subjects which they will deal with.  It 
is  laid down in clause 21(2) and  I 
would read out.

“ a Zonal Council may dis
cuss, and make recommendations 
with regard to,—

(a) any matter connected with, 
or arising out of, the reorganisa
tion of &e States under this Act, 
such as border disputes, linguistic 
minorities, and  inter-State trans
port;

(b) any  matter  concerning 
economic planning; and

(c) all matters of conmion in
terest and benefit to the people in 
the field of social planning.”

All this seem to be wise and good. 
The deliberations in these councils will 
bring about a better understanding, a 
better  appreciation of problems,  and 
above all, a spirit of umty. But I have

doubts whether the spirit that is pro
posed to be created through these zonal 
councils will not be polluted by the 
provision laid down in clause 17(4) for 
voting. I have apprehensions that this 
provision for voting may ultimately spoil 
the very spirit to create which we are 
proposing the formation of these zonal 
councils.

This  provision,  instead  of  bring
ing about unity, may lead to alignments 
which may ultimately bring about dis
unity, misunderstanding. If as a result 
of such alignment, some States fall out, 
then all the hôs that we have fixed 
on these institutions will be lost.

I would therefore suggest that this 
provision for voting should go. After all, 
it is not our intention to impose any
thing on any State without its consent. 
It is only in order to maintain the spirit 
of unity, that we are proposing these 
councils. For the present these zonal 
councils will function only in an advi- 
sop̂ capacity.  The  deliberations wiU 
bring about a better imderstanding and 
that much-wanted spirit of unity.

I therefore plead that only unanimous 
decisions in these zonal council should 
have the force of an advice either to the 
Central  Government or to the  State 
Government. If such unanimity be not 
there on any occasion the matter could 
be raised again and again. If there be 
truth and logic in what they proposed 
then it is quite certain that the respon* 
sible people with whom we want to 
form these zonal councils will agree to 
the proposal. I. personaUy attached great 
importance to the deletion of the provi
sion in regard' to voting in the zonal 
councils. I would earnestly appeal to 
Government and to the Joint Commit
tee to do away with this provision for 
voting.

Mr. Speaker; The Home Minister will 
reply tomorrow.

5-29 P.M.

The Lok Sabha then adjourned till' 
Half Past Ten of the Clock on Thurs
day the 26th Aprih 1956.




